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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   

 

 

   

 3
rd

 May, 2019 
  

 

 

  



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18244 

 

CONTENTS 
  

 

 
SUBJECT  PAGE NUMBER 

JURISDICTION  : 18245 ï 18246 

SPECIAL NOTICE  : 18247 ï 18248 

EARLY PUBLICATION (DELHI)  : 18249 ï 18260 

EARLY PUBLICATION (M UMBAI)  : 18261 ï 18285 

EARLY PUBLICATION (C HENNAI)  : 18286 ï 18328 

EARLY PUBLICATION ( KOLKATA ) : 18329 

PUBLICATION AFTER 18  MONTHS (DELHI)  : 18330 ï 18704 

PUBLICATION AFTER 18  MONTHS (MUMBAI)  : 18705 ï 18768 

PUBLICATION AFTER 18  MONTHS (CHENNAI)  : 18769 ï 18999 

PUBLICATION AFTER 18  MONTHS (KOLKATA)  : 19000 ï 19096  

WEEKLY ISSUED FER (D ELHI)  : 19097 ï 19144 

WEEKLY ISSUED FER (M UMBAI)  : 19145 ï 19172 

WEEKLY ISSUED FER (C HENNAI)  : 19173 ï 19223 

WEEKLY ISSUED FER (K OLKATA)  : 19224 ï 19239 

PUBLICATION U/R 84(3) IN RESPECT OF APPLICATION                                        

FOR RESTORATION OF PATENT(CHENNAI)  
: 19240 

PUBLICATION UNDER SE CTION 43(2) IN RESPECT OF THE 

GRANT (DELHI)  
: 19241 ï 19256 

PUBLICATION UNDER SE CTION 43(2) IN RESPECT OF THE 

GRANT (MUMBAI)  
: 19257 ï 19261 

PUBLICATION UNDER SE CTION 43(2) IN RESPECT OF THE 

GRANT (CHENNAI)  
: 19262 ï 19275 

PUBLICATION UNDER SE CTION 43(2) IN RESPECT OF THE 

GRANT (KOLKATA)  
: 19276 ï 19284 

INTRODUCTION TO DESIGN PUBLICATION  : 19285  

DESIGN  CORRIGENDUM  : 19286 

CANCELLATION PROCEEDINGS  UNDER SECTION 19 OF THE 

DESIGNS  ACT, 2000 &  DESIGNS (AMENDMENT) RULES, 2008 
: 19287 

REGISTRATION OF DESIGNS  : 19288 - 19372 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18245 

 

THE PATENT OFFICE  

KOLKATA, 03/05/2019 

                                            Address of the Patent Offices/Jurisdictions 

The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trade Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Te rritories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada Bhavan,  
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kolkata -patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, Delhi and the Union Territory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 03/05/2019 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ ᵗ,  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅᵣᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰᵣᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@nic.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ- V, ᵺᵾ ᵡ ᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 091 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    

×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉᵡ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) bᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) ᵿᵱχᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ ᵡ ᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules there under on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201911006130 A 

(19) INDIA  

(22) Date of filing of Application :15/02/2019 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : NEWS PAPER WITH PAPER WATCH 
 

  

(51) International classification  

:B42D 

7/00 

A47G 

29/12  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Yogesh kumar pathak 
      Address of Applicant :Bhagvati coloney,civil court, jaunpur 

Uttar Pradesh India 

(72)Name of Inventor : 

   1)Yogesh kumar pathak 
 

(57) Abstract : 

Newspaper with paper watch 

No. of Pages : 49 No. of Claims : 12 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811030125 A 

(19) INDIA  

(22) Date of filing of Application :10/08/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : MONITORING DEVICE BASED ON ELECTRONIC SEALING SYSTEM 
 

  

(51) International classification  :G06Q10/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SMG SECURETECH PVT. LTD. 
      Address of Applicant :10/24, Nehru Enclave (East), New 

Delhi -110019 Delhi India 

(72)Name of Inventor : 

   1)Vijay Kalra  
 

(57) Abstract : 

An electronic sealing device for the sealing of shipping containers is accessible through a Radio frequency chip, comprises a shaft (2) 

and a socket (12). The shaft (2) includes two ends, one end is shaft head (3) and another end is lock head (4). Similarly, the socket (11) 

is provided with the locking hole (13), which is adapted to locking the device. The shaft (2) has a built-in wireless radio frequency 

chip (5). Two pins (7) of the radio frequency chip (5) protrude from the lock head (4) of the shaft (2). The socket (12) is configured to 

set emission therein. By inserting the shaft head (3) into the locking hole (13) of the socket (12), pins (7) of the radio frequency chip 

(5) are connected to the transmitting antenna (16) to form a loop, so that handheld terminals in the same band can be used to read and 

write related data. The device can be used to record cargo transportation information, prevent theft and prevent tamper. 

No. of Pages : 18 No. of Claims : 10 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201911008441 A 

(19) INDIA  

(22) Date of filing of Application :05/03/2019 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ADVANCE & IMPROVED BIO- DEGRADABLE POLYMER CUM PLANT & SOIL NUTRIENT 
 

  

(51) International classification  :C08J5/18  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)POLYNOMOUS INDUSTRIES PVT LTD  
      Address of Applicant :DE-54, Sector-03, DSIIDC, Bawana, 

Delhi-110039 Delhi India 

(72)Name of Inventor : 

   1)Pallavi Gupta 

   2)Divya Swami 

   3)Pallavi Purwar  
 

(57) Abstract : 

This invention relates to the bio-degradable polymeric film or bag manufacturing for the purpose of packaging, thermoforming, 

multilayer, carrybags and other means of disposables (X packaging articles. A starch-based polymeric material comprising 

thermoplastic starch formed by converting at least one of native starch or a starch derivative into a thermoplastic starch melt. 

Ihermoplastic starch is blended with biodegradable plastic with the help maleic an hydride by grafting methodology. To make 

biodegradable & compostable polymer. And to make it plant usable fertilizer NPK (Nitrogen, Phosphorus, Potassium) or/and NPKS 

(Nitrogen, Phosphorus, Potassium & Sulphur) is mixed with it. The composition of polymer blend contains biodegradable polymers 

with fertilisers and can be processed on existing general machineries such as extrusion, injectionCX blown film lines etc. After usage 

of film or bag made from this polymer, consumer needs to shred it and put it in soil which will work as fertiliser for plants, a clean & 

green way to manage the plastic waste in environment friendly way for the environment. 
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(57) Abstract : 

As per the variations in occupant sizes, in some applications it is desirable that Armrest can be adjustable for more than one position, 

rather than stowed or vertical position only. The present innovation relates to adjustable armrest designed to rotate around a pivot axis 

consist two bevel gears engagements for the locking mechanism. The engagement and disengagement of the both the gears with the 

help of a compression spring push mechanism. The present invention relates to overcoming the issue of armrest position, especially in 

case of Seat Back reclining as armrest is directly connected to Seat Back Frame and consists of only two positions through an 

improved mechanism, which is not only cheaper and liter as compared to latch mechanisms but also provide adequate strength to 

occupant while sitting and can be installed easily with any kinds of frame. 
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(57) Abstract : 

The present invention relates to flexible lumbar support plate arrangement, along with a spring steel metal plate located in lumbar 

support region of a Seat Back, connected to the Knob Assembly which moves in singular direction for mechanical adjustment of 

Lumbar support plate, through a cable assembly. The half rotation in clockwise direction of Knob can provide different adjustment 

position of Lumbar support plate or different curved shape of Seat Back. The next half rotation of Lumbar Knob helps to gain the 

original design position of Lumbar support plate. However the main aim of this invention is to provide more comfort and safety 

advantage to the occupants. However, it is difficult to standardize the location of lumbar support plate for all the occupants due to 

individual size differentials and spinal variations of the occupants. 
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(57) Abstract : 

The structure for halo doped Ga2O3/Graphene heterostructure MOSFET has been proposed and investigated for the first time in this 

work. The GaiCVGraphene heterostructure MOSFET has also been proposed for the first time by us.This work analyses the device 

performance ofhalo doped Ga2O3/Graphene heterostructure MOS transistor. To show its applicability, its DC characteristics have 

been evaluated. Key idea behind this invention is to propose a-device, that can withstand high breakdown voltage and which is 

suitable for wireless systems. 
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(57) Abstract : 

The structure for halo doped Ga203/Black Phosphorous heterostructure MOSFET has been proposed and investigated for the first time 

in this work. The Ga203/Black Phosphorous heterostructure MOSFET has also been proposed for the first time by us. This work 

analyses the device performance of halo doped Ga203/Black Phosphorous heterostructure MOS transistor. To show its applicability, 

its DC characteristics have been evaluated. Key idea behind this invention is to propose a device that can withstand high breakdown 

voltage and which is suitable for wireless systems. 
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(57) Abstract : 

A process of manufacturing a foot mat is disclosed. The process includes providing a mold containing a plurality of first and second 

cavities, pouring a first solution of predefined colors in the plurality of first cavities of the mold and injection molding of a second 

solution in the plurality of second cavities of the mold to form a foot mat. FIG.1a 
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(57) Abstract : 

The present disclosure relates to development of ready to use microspheres (cold kit) for labeling with radionuclide. The present 

disclosure particularly relates to the development of radiolabeled microspheres and its application in pre and post therapy dosimetry 

and selective intra-arterial radionuclide therapy (SIRT). It relates to the use of radiolabeled microspheres formulated with cold kit for 

the treatment of liver, breast, kidney, ovarian, bladder, colorectal and other solid tumors. Disclosed microspheres selectively delivered 

to tumor site without harming to other organs such as thyroid, kidney and bladder. 
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(57) Abstract : 

The present invention relates to a stress relieving game equipment which includes a curved slope ramp (10) and a few targets (27-29, 

45) into which the dice (23-26) could be ringed. The player may hit the dice using his or her finger to strike and throw the dice to ring 

it into any of the baskets (42-44, 46) kept ahead of the ramp via the curved slope ramp (10). Netted baskets (42, 43, 44, 46) of 

different sizes are kept ahead at varied distances to challenge the curiosity and perfection level of the player. The more the player gets 

engrossed in playing the game, the more his or her attention gets diverted from stress as experienced by him in his personal or 

professional life. This game can also be played by children belonging to any age group as the design of this game has been kept simple 

for easy usage for any type of user. (Fig. 1) 
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(57) Abstract : 

A point-of-care diagnostic system that includes a cartridge and a reader. The cartridge can contain a patient sample, such as a blood 

sample. The cartridge is inserted into the reader and the patient sample is analyzed. The reader contains various analysis systems, such 

as a magneto- optical system that measures a light transmission differential through the patient sample in varying magnetic fields. The 

reader can process data from the various patient sample analysis to provide interpretative results indicative of a disease, infection 

and/or condition of the patient. 
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(57) Abstract : 

The present invention relates to a grinding roller for vertical grinding mills used to grind materials such as rocks coal and cement 

clinker. 
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(57) Abstract : 

Present invention provides a detachable pedal mechanism for motorized cycle which can be attached to any existing motorized cycle. 

By using detachable pedal mechanism, motor cycle can also use as cycle in case of emergency or empty fuel situations pedal 

mechanism can be applied for running the wheels (4). The proposed system saves fuel and is environment friendly mechanism. 

Following invention is described in detail with the help of Figure 1 of sheet 1 showing side view of schematic diagram of basic frame 

and Figure 2 of sheet 2 shows the schematic diagram of proposed detachable pedal mechanism with two wheeler. 
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(57) Abstract : 

Till date isolation of specific protein/lectin up to purity from any biological sample requires sophisticated instrumentation, manpower, 

continuous observation and more time. Present invention describes a novel method to isolate galactose specific lectin from dried seed 

cotyledons of Zizyphus mauritiana (ZML). Galactose specific lectins from herbs have been identified as effective medicine in 

treatment of diverse group of diseases and shown to have potential immunomodulatory, anti-inflammatory, anticancer, antimicrobial 

activity, etc. As per the Ayurveda, this plant and its constituents are beneficial to cure various diseases. From an ancient era various 

parts of Zizyphus mauritiana (ZM) including its fruits have been used as dietary constituents with medicinal benefits. Isolation and 

purification of ZML has been described by new proteomic procedures including salting out (0-35% saturation) and centrifugation with 

agarose. Simple PAGE was employed initially to detect homogeneity of sample while molecular weight of isolated tripeptide 

determined on 10% SDS-PAGE. It was found that ZML isolated in good yield without HPLC/FPLC systems, without continuous 

monitoring and devoid of expensive resins in very short five cyclic centrifugation of 5890 g. Isolated ZML shows excellent specific 

activity and hemagglutination with rabbit erythrocytes. 
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(57) Abstract : 

ABSTRACT The advance parking control and theft detection system for vehicle is a system contains an input system of several 

devices including a 3600 camera, PIR sensors, a pin-hole camera and laser sensors. A programmed microprocessor is an important 

part of the system which is connected to the input system and sat-com. It can be programmed as per the requirement. An online 

storage drive connected to the microprocessor is provided in a system to store the data securely which is capable to erase the data 

automatically after a specific time. The given system is connected to the government agencyÊs database via sat-com. All the devices 

work together in the proposed system to detect the inappropriate parking and to control the parking condition by imposing the penalty 

on the vehicle user in short time. It also assists the authorities in the theft detection as well as accidental condition of the vehicle by 

investigating stored data very easily. 
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(57) Abstract : 

The present invention relates to the incense sticks and Candle for easy to fire. This modification eliminates the need of the match box 

to fire the incense sticks. The prior incense sticks and Candles needs the matchbox to fire the it. This need can be eliminated with this 

invention. 
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(57) Abstract : 

ABSTRACT SYSTEM AND METHOD FOR PROVIDING A RESPONSE TO A USER QUERY USING A VISUAL ASSISTANT 

Embodiments of the present disclosure relate to providing at least one response 5 to a user of a user device [210] using a visual 

assistant, wherein the at least one response is based on at least one user query. In an embodiment, the virtual assistant system [220] 

receives the at least one user query through a virtual multimedia contact, wherein the virtual multimedia contact is invoked by 

receiving a user command from the user through an interface [214, 216]. 10 Thereafter, the virtual assistant system [220] determines 

the at least one response based on the at least one user query. Further, the virtual assistant system [220] selects a visual assistant 

(virtual character) for representing the at least one response and subsequently provides the at least one response to the user device 

[210] using the visual assistant by transmitting the at least one 15 response to the user device [210] using the visual assistant. FIG. 2 
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(57) Abstract : 

India is an agrarian country. The agricultural sector is the largest employer in Indias economy and contributes to a share of 17.63% in 

its GDP (2017-18). Thus a large population of the nation is indulged in agriculture. The heavy production also sees a large amount of 

waste generation, of around 350 million tonnes annually. This is traditionally burnt and only a fraction of this is used as fodder for the 

farm animals. Keenly observing the ill effects of burning agricultural residue (biomass) which causes increased air and land pollution 

and destruction of potential energy sources, converting biomass to useful products, becomes the need of the hour. Also recently, the 

government has issued a notification banning the manufacturing, usage, transportation distribution, wholesale and retail sale, storage 

and import of plastic. The ban also covers disposable products, made from plastic and thermocol (polystyrene), such as single-use 

disposable dishes, cups, plates, glasses, fork, bowl and container. Increase in suicide rate of farmers due to poor economic condition is 

another challenge India is facing. Seeing these issues, a solution has been found where a machinery is being developed to provide 

farmers with a low-cost machine to generate eco-friendly products instead of merely burning them. Encouraging them to adopt these, 

will also increase employment and revenues, thus promoting a sustainable growth- socially and financially. Along with adding value 

to the society through a mechanical project and boosting the economy of the agriculture sector, this will also solve the problem of 

waste management. It will also increase the agricultural economy with the income generated through the product manufacturing. This 

will be possible when the machinery will be affordable and since the raw materials are biodegradable and eco-friendly, the cost 

effectiveness can be easily achieved. The machine size is compact to suit small working area. Propose invention comprises of robust, 

user friendly and economic machine and process used to produce biodegradable products with faster rate. System works on very 

simple mechanism comprises of shredding, mixing-blending and hot-pressing unit. Due to its simple design and construction proposed 

machine has less maintenance and robust use. 
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(57) Abstract : 

Disclosed is a system 100 and method 500 for secure data transmission for transaction with minimum computation hops comprising a 

first server 101 and a second server 102. The servers are configured to register and authenticate users 104 for issuance of a unique 

digital code, to the account of user associated with the first server 101. On receiving a request for said issuance from the user 104-1, 

the first server requests for making a lien marking on a userÊs account in the second server 102. On successful lien marking, the 

unique digital code is issued to the user 104-1. The user 104-1 transacts by using the value associated with the issued unique digital 

code. After every transaction, the remaining value of unique digital code in the account of the userÊs 104-1 will be allotted a new 

unique digital code. Settling of transactions is performed by servers on T+1 day basis. [To be published with figure 1] 
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(57) Abstract : 

Indian railways are a critical infrastructure in the transportation of goods across India. It consumes about 2.6 billion litres of diesel 

annually. The engines used widely are internal combustion engines which convert only one third of the fuel potential into useful 

power. The remaining fuel potential is lost as low and high grade wasted thermal energy. The half of energy produced by this diesel 

gets wasted in exhaust gases and water jacket of the engine. Using heat recovery system this energy can be successfully used for 

vapour absorption refrigeration (VAR) in which the LiBr-water working pair is extensively used. It can be thermally driven by hot 

water, steam, solar energy as well as exhaust gases waste heat, which helps to reduce carbon dioxide emission. Water is used as a 

refrigerant. LiBr-water absorption chiller provides a different range of cooling capacity as per need. For different chilled water 

temperature (refrigeration effect) generator temperature varies between 70° to 100°C. The normal temperature of the chilled water is 

6°C. This work aims at recovering wasted thermal energy from the exhaust gasses and jacket water and give it to the generator of 

absorption machine to produce refrigeration effect. 
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(57) Abstract : 

The present disclosure relates to a home automation, and more specifically, to an internet of things (IoT) based intrusion detection 

device, system and method to detect an unauthorized entry using different sensors in the secured environment and notifies a user. The 

smart device 100 can include an enclosure. The enclosure can have microwave sensor (104-1), accelerometer sensor (104-2), a 

microcontroller (102). The microwave sensor (104-1) detects motion within proximity of smart device in response to an interruption in 

receipt of emitted waves and generating motion detection signals representative of detected motion. The accelerometer sensor (104-2) 

monitors vibrations in proximity of smart device in response to sensing of movement or vibrations and generating force signals 

representative of monitored vibrations. The microcontroller (102) and accelerometer sensor (104-2) analyses motion detection signals 

and force signals to detect intrusion, and generate customized notification to be transmitted to remote devices. 
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(57) Abstract : 

The present invention provides a space fed microstrip array antenna for Enhancement of Bandwidth and Gain. The antenna includes 

an exhibit hypothesis onnected to get the vital staging between adjoining Exhibit component 114s, wherein physical length of 

elements in an array is a function of its location with respect to feed elements 104, and gap between different elements and also on the 

number of components present in an exhibit, and wherein subsequent cluster is planar and nourish is situated behind the exhibit, such 

that there is no opening blockage and entire setup is configured to be mounted conformal to host structure. By using planar Array 

Microstrip Antenna structures 1x1,2x2¦¦.5x5, the Gain and bandwidth is improved. 
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(57) Abstract : 

Modern world meets lots of challenges that includes Smart waste management system. It is become matter of big concern if proper 

disposal system is not managed. Managing waste effectively and recycling efficiently, a nation can ahead one step forward. In this 

work, an automatic sorter machine is developed which can sort out the wastes in two categories to make waste management easier and 

efficient. Additionally, we are using camera module for garbage detection which will be done with the help of image processing 

technique. It can be possible to sort out dry &wet garbage by developing an electromechanical system using microcontroller. For 

sorting dry & wet garbage moisture sensor is used. By using the proper segregation technique , the curse of waste will turn into 

blessings for the civilization. The sorting procedure will make recycling more efficient. By means of this waste sorter, the 

conventional waste management system will be transformed into SMART system. This SMART system will help to make our 

environment more suitable for living, reducing global warming and making the world healthier. 
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(57) Abstract : 

7.ABSTRACT: A mechanism embedded in a road surface which generates power from passage of vehicles. It utilizes the force 

exerted by vehicles on the mechanism, the force is transferred using a piston to the fluid (in underground system) the fluid further 

passes the force to another piston (surface area designed as per need) which creates a rotary motion by crank and crankshaft 

arrangement (gears are used further to change rpm as per need). The rotatory motion is further transferred using a link to operate the 

hand pump (in our mechanism). The rotary motion can be utilized for any energy production device utilizing mechanical energy as 

input. 
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(57) Abstract : 

ABSTRACT Distilled cashewnut shell liquid-modified epoxy polyol for production of one-pack epoxy resin and of anti-corrosive 

coating composition One component, air-drying and non-saponifyable epoxy resin provides coating compositions having good anti-

corrosion properties for both marine and industrial applications. The epoxy resin is storage-stable, has good adhesion on all types of 

substrates. It is produced by modification of epoxy resin with distilled cashew nut shell liquid. The product mass- the epoxy polyol - is 

further modified in second-step with a vinyl monomer and then with an isocyanate monomer or alternately - in another modification 

with a silicon resin. 
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(57) Abstract : 

The present invention provides method and system of conversion of energy from one form into another using a water tower 

arrangement is provided. The method includes the steps of: receiving a predetermined quantity of water pumped from a water source; 

supplying said predetermined quantity of water pumped from a water source for purification; purifying said predetermined quantity of 

water for removing all contaminants and /impurities; supplying, using a water pump, predetermined quantity of purified water to an 

overhead tank constructed at a predetermined height;  storing purified water in said overhead tank; supplying water stored in said tank 

at a height to pass through turbines; generating electrical energy using said turbines, wherein potential energy of stored water gets 

converted into kinetic energy on reaching turbines, and then kinetic energy converts the mechanical energy of turbines into electrical 

energy; and supplying water to users after generation of electrical energy. 
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(57) Abstract : 

The present invention provides a process and system for creating a drainage network useful for delineation is provided. The process 

includes the steps of: providing land use land cover map, soil map, slope map and weather data as an input on which the processing is 

done through SWAT model; receiving output in the form of surface runoff, PET (Potential Evapotranspiration), Evapotranspiration, 

Percolation, Groundwater flow, Soil Moisture, Water Yield and Sediment Yield; comparing estimated runoff and sediment yield from 

each sub-watershed with measured values; evaluating effect of LU/LC, soil, and topographic characteristics; defining multiple HRUs 

within a sub-basin by ignoring land uses less than 2% of the sub-basin and ignoring soil types in a sub basin covering less than 5% of 

the sub basin; and creating a predefined HRUs for sub basins. 
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(57) Abstract : 

ABSTRACT METHOD  OF  TREATMENT  OF  GOAT  URINE  DMSO  FRACTION  TO TREAT   CANCER   USING   ANTI -

PROLIFERATIVE   AND   APOPTOTIC CELL DEATH AND COMPOSITION THEREOF A Method (1000) of fractionating goat 

urine DMSO fraction to cause using anti-proliferative and apoptotic cell death upon cancer cells and the claimed goat urine DMSO 

fraction for treatment to cancer types including colon cancer. The method comprises steps of drying fresh goat urine to form dried and 

concentrated goat urine (1010), then allow forming a mixture of di methyl sulfoxide (DMSO) solvent and dried components of goat 

urine (1020) and concentrated goat urine and then fractionating mixture of the dried and concentrated goat urine in DMSO solvent 

using analytical methods (1030). A method and composition thereof from goat urine DMSO fraction is claimed to cause anti-

proliferative and apoptotic cell death upon colon cancer cells and also other cancer cells types with suitable modifications for 

treatment to cancer. [FIGURE 1] 
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   3)SANDHU, Aman Singh 

   4)PATIL, Anil Vitthal  
 

(57) Abstract : 

The present invention relates to a security thread and its method of manufacture. Specifically, the present invention relates to a 

cellulose-based security thread, for security paper and other security articles. The present invention relates to a modified cellulose-

based security thread having printed marks or pattern in the form of stripes or bands on one surface that are visible from that surface as 

well as from an opposite surface of the substrate under UV light at 365 nm wavelength. The present invention further provides a 

method of making such modified cellulose-based security thread as well as security documents having at least one such security thread 

embedded therein. 
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(54) Title of the invention : UNIVERSAL HEADPHONE DEVICE HAVING TRRS FEMALE ADAPTER 
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(72)Name of Inventor : 

   1)Yogesh Ravindra Ambatkar 
 

(57) Abstract : 

ABSTRACT UNIVERSAL HEADPHONE DEVICE HAVING TRRS FEMALE ADAPTER A modified controller arrangement of 

the headphone/earphone (Figure 1) comprising of a TRRS 3.5mm female adapter (5) through which connections for two speakers (1), 

a microphone (3) with tactile switch (2) and three dual switches (6, 7, 8) are made. The switch (6) is connected in a configuration 

where TRRS sequence is Tip is used to connect left speaker of the headphone, Ring is used to connect right speaker of the headphone, 

another Ring is a ground and Sleeve is used for microphone with tactile switch connection. Switch is connected in the configuration 

where TRRS sequence is Tip is used to connect left speaker of the headphone, Ring is used to connect right speaker of the headphone, 

another Ring is used for microphone with tactile switch and Sleeve is ground connection. Switch is connected in a configuration 

where TRRS sequence converts TRRS into TRS as is used to connect left speaker of the headphone, Ring is used to connect right 

speaker of the headphone and Ring and Sleeve are shorted with ground. Figure of abstract (Figure 1) 
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   1)SAMEER SUDHIR KARPE  
 

(57) Abstract : 

A customised ankle foot orthotic device consist of calf piece (1); calf strap (2); a muscle stimulator (3); stimulator suspension (4) 

includes a press button with nylon strap; two adhesive electrodes (5); electrical wires (6); hinge joint (7); JBR outsole (8); foot piece 

(9); snkle strap (10); forefoot strap (11); ring (12.2 and 12.3); adjustable strap (13); press button (14); cold and hot pack pouch (15); a 

means to provide upward projection (16); & shank (17); charecterized in that the adhesive strap being mounted on the the rings (12.2 

and 12.3) so as to keep the plantar section of the foot piece (9) in straight position and wherein the adhesive strap being made up by a 

combination of polyvinyl chloride, polypropylene and polyethylene  wherein polyvinyl chloride, polypropylene and polyethylene is 

1:1:2 by weight; wherein the cold and hot pack pouch being made up of 40.5 wt% water; 40.5 wt% ammonium nitrate, 4 wt% 

hydropropylmethyl cellulose and 15 wt% propylene glycol; and wherein the said electrode being made up of a hydrogel comprises of 

acrylic acid and N-vinylpyrrolidone. Figure (1a-1d) 
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(57) Abstract : 

ABSTRACT A process of induction hardening treatment at steel cheese tube edge for high impact resistanceÊ• The present 

invention relates to a process of induction hardening treatment at steel cheese tube edge for high impact resistance. More particularly, 

it relates to induction hardening treatment only at the edges of steel cheese tube used in winding flat tape yarn. Steel hardening is 

followed by process of heating and quenching the ends of steel tube. An induction hardening provides improved protection to the 

edges when the tube with filled up flat tape yarn or empty tube undergoes repeating rotations, movement, transportation, handling as 

well as during inserting/loading the cheese tubes on spindle winder machines. It is also cost effective in terms of repeated number of 

rotations in winding process. The present invention provides advantages in terms of super high strength at the ends and protection 

against deformation, combination of ductility and strength at the central portion of the tube, light weight, multiple usage and longer 

life coupled with economy per usage. 
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(57) Abstract : 

Abstract: By the implementation of NMS : NO MAN STORE, an individual can do shopping by verifying his/her identity directly. 

The person will be able to do shopping without wasting his time, quickly and without carrying paper money with him/her and choose 

appropriate payment option (i.e. UPI, Aadhar based payment, etc.) The person will be able to enter the shop by just verifying his/her 

identity (like biometric information), shop for the required items and then pay for the same by his/her biometric verification by Aadhar 

based payment (or any other appropriate payment option). Main objective of NMS : NO MAN STORE is to provide an individual to 

do shopping without mobile phone, credit/debit card, cash i.e. he/she will be able to do shopping through his/her biometric verification 

(data provided by UIDAI) easily, securely and efficiently. Also to provide customer the easy, efficient and uninterrupted access to the 

store. Other alternatives can also be used for verification of individual. Proposed invention will boost the cashless economy. The smart 

system contains smart entrance, smart server, smart rack and smart exit system. The RFID technology i.e. RFID Reader and tags are 

brought under use. 
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(57) Abstract : 

A tin cover packaging system 2 is provided herein. The system includes a conveyor unit 4 to receive and carry a tin 3, a flap dispenser 

unit 6 to dispense through a swivel machine, a corrugated sheet with a predefined size and shape, a gluing station 8 for spraying glue 

on surface of the corrugated sheet which is dispensed from the flap dispenser unit, a pick and place unit 10 for simultaneously picking 

atleast one corrugated sheet from the swivel machine and placing on the gluing station 8 for gluing the sheet, and picking at least one 

glued sheet from the gluing station 8 and placing on top of the tin in a single step operation, and a wrapping unit 12 to push down the 

corrugated sheet which is placed on top of the tin. The wrapping unit through an up-down wrapping mechanism 12A, while pushing 

downwards sticks the corrugated sheet on top portion of the tin and a wrapped tin 3A is carried out of the system through the conveyor 

unit. 
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   1)Aditya Dalal 
 

(57) Abstract : 

The present invention discloses a IoT based automated system for enabling storing of food items, comprising a microcontroller in 

combination and in operative communication with an aeration module, a monitoring module, and a digital input/output (I/O) 

regulation module, for regulating ambient temperature, ambient humidity in a storage area, thereby ensuring temperature equalization, 

protection of quality and environment friendly storage in entire storage area. Reference Fig. : FIGURE 1A 
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(57) Abstract : 

The present invention provides a process for acquiring a new trait during cancer development and for detecting genesis of cancer and 

monitoring disease status in a patient. Particularly, the present invention relates to comparing detecting a level of sialylation and 

fucosylation within a biological with a level of sialylation and fucosylation in a control sample; identifying alterations in said level of 

sialylation and fucosylation detected within said biological sample from said level of sialylation and fucosylation in said control 

sample respectively for ascertaining aberrant glycosylation; determining type and status of cancer based on identified alterations; and 

determining one more drugs for targeting sialylation and fucosylation for remodelling glycome in cancerous cell and inhibiting 

determined type of cancer progression. The present invention provides a new hallmark of cancer which has significant clinical value 

for well being of cancer patient. 
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(57) Abstract : 

The traditional design consisted of one or more abutments at one end and unsupported at the other end with a rigid joint wherein The 

Abutment Protector- Attached Cantilever fixed partial denture consists of a non-rigid Connector consisting of a 1) female component 

and a male component, 2) The female component is attached to the abutment tooth. 3) The male component is continuous with the 

loop on to which the crown is screwed on. 
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(57) Abstract : 

Interne of Things (IoT) is a hot research subject, as showed by the expanding consideration and the extensive overall speculations 

dedicated to it. Society is moving towards a constantly associated worldview, where the Internet client is moving from people to 

things, prompting the supposed Internet of Things (IoT) situation. The IoT vision coordinates an expansive number of innovations and 

predicts to epitomize an assortment of shrewd questions around us, (for example, sensors, actuators, cell phones, RFID, and so forth.). 

Nowadays everything is monitored with the help of sensors. In this work, we proposed a system to identify the visitor counter in a 

room. Based on the visitor counter, IoT system detects the environment and all appliances are controlled using sensors. This system is 

useful for controlling the lights and fans and automatically controls the lights based on the intensity of the room. And also, if there is 

any fire accident it gives alarm and automatically blows up water into the fired place. 
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(57) Abstract : 

Underwater wireless sensor networks (UWSNs) have been showed as a promising technology to monitor and explore the oceans in 

lieu of traditional undersea wireline instruments. Nevertheless, the data gathering of UWSNs is still severely limited because of the 

acoustic channel communication characteristics. One way to improve the data collection in UWSNs is through the design of routing 

protocols considering the unique characteristics of the underwater acoustic communication and the highly dynamic network topology. 

In this paper, we propose the GEDAR routing protocol for UWSNs. GEDAR is an anycast, geographic and opportunistic routing 

protocol that routes data packets from sensor nodes to multiple sonobuoys (sinks) at the seas surface. When the node is in a 

communication void region, GEDAR switches to the recovery mode procedure which is based on topology control through the depth 

adjustment of the void nodes, instead of the traditional approaches using control messages to discover and maintain routing paths 

along void regions. Simulation results show that GEDAR significantly improves the network performance when compared with the 

baseline solutions, even in hard and difficult mobile scenarios of very sparse and very dense networks and for high network traffic 

loads. 
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(57) Abstract : 

Artificial application of water to the soil is known as modern irrigation system. To maintain landscapes and for agricultural crop 

cultivation with inadequate rainfall, irrigation in required. The smart irrigation system involves automatic irrigation to the fields 

without human intervention. Using electronic devices such as sensors, timers and actuators, various irrigation system equipments such 

as sprinkler, drip are operated. Different types of sensors are used for precisely monitoring and controlling the agricultural field. The 

proposed system is implemented efficiently using PIC18F4550 Microcontroller. This automatic system uses GSM technology to have 

end to end communication between the system and the user. This system saves the resources and increases the farm profitability along 

with productivity. The PIC microcontroller 18F4550 along with water level sensor, rain sensor and temperature sensor acts smartly to 

irrigate the fields. The battery backup unit and the 3-phase power monitoring circuit are used to maintain the system without any 

interruption. Programmed commands are sent by the user through SMS to irrigate the fields. If the parameters are within the range 

then PIC controller controls the relay thereby controlling the motor pump. The GSM module facilitates for the user to monitor and 

control the remotely placed motor pump. Life becomes easier for the farmers as the system is efficient, remotely operated and cost 

effective irrigation system. 
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(57) Abstract : 

This invention provides an algorithm approach to find and predict the high utility item set from the geographical databases which 

consists of sets of transactions. The method of approach (algorithm) mainly comprises the following steps of: 1. Capturing the 

geographical location-based transactions which stores at cloud server. 2. Compare the high utility item by sending the request to cloud 

based on the geographical. 3. Receive or locate the geographical transactions base on the request. 4. Transactions data will be 

transmitting in JSON (JavaScript Object Notation) format from client to cloud server. 5. Data synchronization between Cloud Server 

and ERP System using REST API with JSON format. 6. Algorithm will search the HUIM among the transactions with a smaller 

number of iterations (candidate search) due to geographical location. 7. With the invention, a company/academic 

institution/factory/etc. can predict the HUIM and geographical. This helps decision driven solution speedy 
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(57) Abstract : 

I-Mobile Case Charger stands for Intelligent Mobile Phone Protective Case and Charger. Traditional mobile charger is having cable 

with adapter to charge mobile and to charge mobile needs power connection outlet. In traditional mobile user need to carry charger 

and need to plug cable to charge mobile. So this I-Mobile case charger eliminates need to carry charging accessories with user. Also 

traditional mobile get switched off when battery charging gets finish, but this new invention I-Mobile Case charger having auto 

charging facility also have Wi-Fi charging facility that means when this mobile comes in range of magnetic field it automatically start 

charging process. I-Mobile Case Charger provides protection of mobile if youÊre mobile is through the ground position at certain 

Height and also provide the case of mobile is many attractive colours with witless solar plate. I-Mobile Case Charger provides the real 

time mirror all quality. 
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(57) Abstract : 

This invention is highly needed in India automobile sector, The Vibration is the main issue which damage to the machine as well as 

machine accuracy. Nano fluid lubricants is the solution which not only decreasing production time, energy, cost, friction and vibration 

but also increase surface finish, minimizes tool wear, cutting force as well as the heat generation at cutting zone. In this study, three 

experimentation done by using without cutting fluid [Dry Machining], conventional cutting fluid and Nano fluid as cutting fluid in 

turning, then by using FFT analyzer machine tool vibrations are measured and control at different controllable parameter (cutting 

speed, depth of cut & tool feed rate) then study the effect of these controllable parameter on cutting parameters such as tool wear, 

surface roughness & temperature at tool chip interface, lathe m/c operation and CNC m/c operation ( grooving operation ,knurling, 

chamfering, step turning , eccentric turning, taper turning, drilling thread cutting ) will done by this invention and finally validate 

experimentation by using ANN model. 
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(57) Abstract : 

FISH GRADING TOOL Abstract: The present invention relates to the development of fish grading tool. It particularly relates to the 

development of apparatus as fish grading tool to provide grading of fish into groups according to their size. More particularly, the 

invention relates to the development of apparatus as fish grading tool which is provided with adjustable devices to group the fish of 

the same size and for segregation of fish without caught / gilling in the sorting structure. The invention also pertains to the 

development of method for practicing the use of developed fish grading tool to attain grading of fish into groups according to their 

size. During marketing of live seeds to the farmers grading of fish seed is one of the major problems in India as there is a more 

variation in size. In order to overcome this, fish grading tool is developed to segregate the fish seed of various sizes easily. Simple 

plastic tray and glass rods are used for preparation of fish grading tool. The bottom of the tray is removed with the help of knife and 

the glass rods are arranged serially having a space of 0.5-1cm in between them. Silica gel is used to fix the glass rods. The fish seed of 

irrespective size can be segregated by sieving the fish seed with the help of fish grading tool. The fish seeds of size more than 1 cm 

will retain and size less than 1cm can be screened. 
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(57) Abstract : 

An EMP (Electro-Magnetic Pulse) has the destructive tendency to destroy any electronic equipment in its specified range, causing 

electronic equipment to malfunction. This makes the Electro-Magnetic Pulse one of the most devastating weapon in the world causing 

huge damage to any devices. Here we include all the bases of Electro-Magnetic Pulse generation & its possible causes & effects on the 

nearby electronic components within its specified range capability. The current EMP shields developed can only prevent a small 

amounts of ElectrofMagnetic: Pulse. However, a perfect shield against an EMP attack of huge intensity is still not devised, although 

Ferro-Magnetic cases provides a protective shield against an EMP strike. However its nearly impossible to realize every structure, 

building, Electronic gadget or vehicle shielded by Ferro-magnetic Cases. As it doesnt only cause inconvenience in its installation but 

also has a huge initial cost for its total installation, hence doesnt make it economically viable to construct. 
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(57) Abstract : 

Present invention explains a method for generating multiple cell lineages of the central nervous system from human perinatal 

mesenchymal stem cells as a renewable, scalable and sustainable system to provide functional cells of the Central Nervous System for 

performing pharmacological assays for testing for neurotoxicity. This cell system is different from existing platforms because: a) the 

cells are of adult human origin, b) it provides a high yield and viability of target cells for screening neurotoxic drugs already in use in 

the market as well as screen investigational new drugs for neurotoxicity or neuroprotection, c) it does not employ expensive genetic 

manipulations. This adult Central Nervous System cell system have been derived by a unique growth factor cocktail of human MSCs 

to develop scalable protocols for generating differentiated neural cells in an assay-ready format and for the generation of models for 

neurodegenerative diseases. (143 Words) 
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(57) Abstract : 

The purpose is delivery of oil and petroleum securely, tracking the vehicle for majoring in the security of the fuel because every drop 

counts. . An effective Smart Locking System for fuel and oil tankers is implemented using the Arduino integrated with Global 

Positioning System (GPS), Flow Sensor, and Global System for Mobile Communication (GSM), Camera, Finger print sensor, and 

servo motor. In this locking system the GPS is used to extract the location of the vehicle. The flow sensor gives the accurate flow 

measurement. LCD is used to display the messages of the flow sensor, arrival of the supply point, accessing of the finger print sensor. 

Whenever the tanker terminates in the middle of the route the GSM sends the message to the retailer about it. The camera monitors if 

anyone tries to break through the lock. The finger print sensor is used to open the lock securely. Only the authorized retailer can open 

the lock. The servo motor is used for the opening of the lid. The software will be tracking timely information about the vehicle. 
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(57) Abstract : 

Develop a cost-efficient way for identification of disease in the growing plant and help farmer in cultivation as good crops. An 

Intelligent system is placed in the field with camera, moisture, soil, lighting sensor, obstacles avoiding sensors which checks the 

condition of the field and sends an alert message to the farmer so that it can prevent the plant from disease. The robot can work will 

even in rainy season it will not affect the plant in any way and it is a continuous monitoring system which alerts the farmer to prevent 

the plant and yield in a better way. The database is designed to provide detailed description of plant from the leaf an analysis is made 

for intimating the condition of that particular plant to avoid spreading of diseases in the field. The camera in the System will capture 

parts of the plant and send the condition of plant to cloud. The invention System will monitor the plant growth and indicates the 

affected region to the farmer through application or alert message. 
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(57) Abstract : 

Disclosed herein is an enhanced method for extracting phytocannabinoids and processing the same into nano cannabinoids. A novel 

hydro dynamic system 200 is employed to process the nanoemulsion, thereby separating it into solids and liquid. The liquid obtained 

is subjected to Liquid-Liquid extraction 400, using a non -polar solvent to recover the complete cannabinoids. The solvent portion is 

subjected to distillation 500, and dried under vacuum to get a full spectrum highly bio available crude phyto cannabinoid extract 704. 

This crude extract is formulated into a water- soluble full spectrum phyto cannabinoids as depicted in Fig. 1, The nano cannabinoids 

obtained through this method are highly stable, highly bioavailable and potent containing all the phyto cannabinoids in significant 

quantities and also has prolonged shelf life. The nano cannabinoids can be formulated into an oral delivery system 700, such as tablets, 

capsules and soft gels 
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(57) Abstract : 

A system for recognizing a plurality of assets in an environment, determining a distribution of the plurality of assets, computing a 

position adjacency constraints for the distribution of the 5 plurality of assets and a rearrangement plan based on position adjacency 

constraints for the plurality of assets in the environment is provided. The system (i) determines a distribution of a plurality of assets 

and type of each of the plurality of assets within the media content, (ii) determines a brand and at least one object from the brand 

associated with each of the plurality of assets, (iii) determines at least one attribute of the at least one determined object associated 

with 10 the brand, (iv) computes a position adjacency constraints for the distribution of the plurality of assets and (v) computes a 

rearrangement plan for the plurality of assets within the environment based on the computed position adjacency constraint and 

compliance rules. FIG. 1 
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(57) Abstract : 

SYSTEM FOR DETECTING EARLY STAGES OF ALZHEIMERÊS DISEASE AND METHOD EMPLOYED THEREOF 

Exemplary embodiments of the present disclosure are directed towards a system and method for detecting early stages of 

AlzheimerÊs disease using image processing approach. The system includes a spectrometer104 configured to capture a video of 

spectra lines by an external surface of a brain and spatial lines by an internal surface of the brain, a scanner106 configured to capture a 

high super-resolution image for converting into multi-frame super-resolution, and a computing device 102 is configured to classify 

image diseases are enhanced by using an image processing module 110, the image processing module110 configured to divide a 

digital image into multiple set of pixels segments, and further k-means segmentation treats in every high-resolution image pixel with 

RGB values, the image processing module110 configured to detect an accurately disease of Alzheimer in early stages based on the 

high-resolution image segmentation sampled pixels data from the RGB values.  FIG. 1A 

No. of Pages : 30 No. of Claims : 9 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18300 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941016189 A 

(19) INDIA  

(22) Date of filing of Application :24/04/2019 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : SYSTEM AND METHOD FOR ESTIMATION OF THICKNESS OF COATING USING QUADRATIC 

FREQUNECY MODULATED THERMALWAVE IMAGING 
 

  

(51) International classification  :G01N27/82  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. Ghali Venkata Subbarao 
      Address of Applicant :Professor, Infrared Imaging Center, 

Department of Electronics & Communication Engineering, K L 

College of Engineering, K L E F, Vaddeswaram, Guntur District, 

Andhra Pradesh-522502, India. Andhra Pradesh India 

   2)G. V. P. Chandra Sekhar Yadav 
(72)Name of Inventor : 

   1)Dr. Ghali Venkata Subbarao 

   2)G. V. P. Chandra Sekhar Yadav 
 

(57) Abstract : 

Exemplary embodiments are directed towards a system and method for estimation of thickness of coatings using quadratic frequency 

modulated thermal wave imaging. The system comprises: a test object112 positioned opposite of an image capturing device110 and 

illuminating sources108a-108b, the illuminating sources108a-108b stimulate the test object112 and the image capturing device110 

configured to capture the images post-test object112 stimulation; a computing device102 configured to receive images from the image 

capturing device110, the image capturing device110 comprises an infra-red camera configured to capture images of the stimulated test 

object112; and a control unit104 coupled to the image capturing device110 and the computing device102, the control unit104 

configured for image processing from the image capturing device110, the image capturing device110 configured to record a temporal 

temperature map of the object surface which is further processed to obtain the data defining the subsurface anomalies in the test 

object112. Fig.1 
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(57) Abstract : 

HOMEOPATHIC COMPOSITION AS CROP YIELD  BOOSTER  FOR ENHANCING THE ARGICULTURAL PRODUCTIVITY 

Abstract: The invention relates to homeopathic composition to boost the crop yield for enhancing the agricultural productivity. It 

specifically relates to the homeopathic composition for boosting the crop yields which in turn increases overall agricultural 

productivity. The specific homeopathic composition of the invention is eco-friendly and increases fertility of agricultural land along 

with improving the insect resistance of the plant. The invention also relates to the method of preparation of specific homeopathic 

composition that boost the crop yield which in turn that increases overall agricultural productivity. Homeopathic composition for 

boosting the crop yield which in turn enhances the overall agricultural productivity comprising effective amount of plants selected 

from Calendula officinalis, Echinacea angustifolia, Hypericum perforatum and Ledum palustre in the suitable vehicle. 
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(57) Abstract : 

The present invention shall disclose a Rapid, cost effective and novel technique on frozen tissues of a subject to discriminating normal 

and narrow segments for evaluating pelvic ureteric junction obstruction by defining length of the ureter for resection within a 

minimum period of time at the time of surgery. In this regard, a technique called Rapid Masson Trichrome technique is developed on 

the frozen sections of the submitted narrow segments which helps in discriminating the normal and narrow segments during the 

procedure, within a turnaround time (TAT) of 20 minutes. This helps the surgeons to take informed decisions on the further course of 

action. This intervention has many other applications, including assessment of organ transplant frozen sections to evaluate the 

proportion of the fibrosis, where it plays an important role in the organ rejections. 
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(57) Abstract : 

The measure and analysis narrative through laptops since technological abject that like computer and    net    are wide service in 

scholarly activities. However, execute exam certainty in undissembling surrounding where each pupil has his/her own movable/pill 

contrivance constant to a Wi-Fi network throughout which it is supernumerary accompanying to the Internet can be one of the mainly 

difficult undertaking. In such environment, students preserve simply repay intelligence over the plexus during exam time. We intend 

to order different malicious that could rend exam safety in m-lore environments and to designate the right security avail and 

countermeasures that can be settle in employment to undertake exam safety. It also tendency to mix the result SEM with an before, 

unreserved source and collectively habituary LMS and its benefit expansion to the m-learning environment to the unadulterated are 

often one among the a quantity of tenacious and challangening work. In such environments, can simply bargain info over the network 

at time 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a method for exon prediction for genomic data by translation 

of alphabetic DNA into binary form using Voss numeric representation and the nucleotide bases A, C, G, and T being translated as 

four numeric output sequences being derived respectively; pre-processing the resulting numeric sequence using Normalized Least 

Mean Square (NLMS) based filtering to remove the noise before giving the resulting numeric sequence as input to all the proposed 

adaptive exon predictors (AEPÊs); deriving a TBP reference signal for feedback signal which is used for updating coefficients of 

filter and accurately locating genic regions from the DNA sequence when the signal becomes minimum; and identification of exon 

segment locations through measures such as specificity, precision and sensitivity using Least logarithmic absolute difference (LLAD), 

Modified Clipped LLAD (MCLLAD) and modified LLAD (MLLAD) algorithms and evaluating the performance of located exon 

segments. 
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(57) Abstract : 

An integrated sanitation and reservoir system comprising of: walls clasped together at the edges which are rested on a metal base 

frame and the walls and tank are molded as a single module, and the top of the metal base frame has a lid to cover a squat toilet pan 

and the walls rested on the metal base frame are extended by a sheet extending from the neck of the water tank thus forming the 

extension of the wall to a roof which is elevated and the roof comprises of multiple channels directed to an outlet to guide the water 

falling on the roof to the water tank which is molded in to the walls as a single module. 
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(57) Abstract : 

A sorting table with manually movable pallets comprises of a table frame (1) provided with guide-ways (2) and pallets (3a,3b, 3c, 3d, 

3e, 3f). The pellets are manually movable along guide-ways (2) employing rollers (4). A plurality of stoppers (5) is provided along the 

upper edge of the frame (1). A plurality of side hoppers (6) is placed on the floor along the length of the frame on both sides of the 

table. A plurality of front hoppers (7) is attached to the table frame (1). A pull chain (8) is provided to move buffer pallet (3f) along 

guide-ways (2) to retrieve pallet (3f) and ensure continuous sorting operation. Fig. 2 
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(57) Abstract : 

In this invention to provide the instant data protection and storage in computer mouse the Intelligent Mouse (IM-Mouse) is used as a 

pointing device as well as storage device. It can store data up to 10-petabyte. Left and Right single click and double click is used to 

point to computer icon. Right three times click is used to display data stored in the mouse memory and Left three times click is used to 

add and delete data and from the mouse memory respectively. Security is provided to intelligent mouse (IM-Mouse) i.e. to display 

mouse memory data it will ask six digit passwords. This security feather adds in this invention to protect the mouse data. 
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(57) Abstract : 

The present invention relates to motive steam recovery system. In one embodiment of the invention, the system for recovering motive 

steam includes a sparger for mixing of recovered steam into condensate and a 3-way valve guides the flow of steam. The exhaust 

steam is recovered from the pumping chamber. The sparger regulates the back pressure on the conditioning valve and diffuses the 

steam into the condensate mixer. 
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(57) Abstract : 

ABSTRACT TITLE: SMART FUEL TANK CAP WITH WIRELESS CHARGING SYSTEM• The present invention relates to a 

plug and play kind smart fuel tank cap (122) for monitoring fuel level in the vehicle. The smart fuel cap (100) is equipped with a 

pressure sensor (116), micro controller (110), coin cell battery (114) and a Bluetooth low energy (BLE) module chipset (112). The 

pressure sensor (116) monitors the fuel level periodically, the microcontroller (110) reads the sensed data and transmits data through a 

BLE module chipset (112) to the existing device on the vehicle and communicates the data to the server. A wireless charging system 

(108) fitted along the cylindrical curve of the fuel tank supplies power to the smart fuel cap (100). The power is utilized by the 

microcontroller (110) as per the requirement to read the data that is sensed by the pressure sensor (116) and transmits to the remote 

location through the BLE module chipset (112). 
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(57) Abstract : 

Abstract: Inspite of the increasing demand for rubber, its productivity seems to be inadequate to supply the global market. In 

conventional tapping process, the availability of skilled labor is decreased, with the increase in the labor cost. Also inefficiency and 

poor tapping skills of the workers would result in damage to the trees. Inorder to replace the manual labor , an automated intelligent 

rule based farmrobowilh rubber tapping machine is designed and developed to take Early Warning decisions (triggering alerts)during 

animal intrusions with Cyber systems at the right time and right positionin Precision agriculture. Precision farm iny increase 

productivity.enhance profitability, and minimize environmental degradation. Farmrobo with built in-Camera analyze the Soil 

properties and also (Convolution Neural Networks) does ploughing, plant saplings. To cultivate the rubber in multi hectare, Satellite 

imagery real data is fetched using GNSS receivers and stored in a Cloud (Think-Speuk). Health of the leaf is discriminated with KNN 

classifier and its severeity level is determined by random forest algorithm. If healthy, growth level of the tree is checked for tapping. If 

not healthy, manures are selected and sprayed. The Automated Rubber Tapping Machine and the coconut shell is fixed to the rubber 

tree based on fuzzy based intelligent rides. From the coconut shell, latex is transferred to the bowl during 3A.M. to 6A.M since the 

flow of latex is maximum during early mornings.Results showed that highly skilled labour needs about 40 seconds to tap a tree, 

whereas the machine could do it in 20-30 seconds. 
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(57) Abstract : 

ABSTRACT: The primary issues of Intrusion-Detection System (IDS) are generating high false alarm rate and fails to detect attacks, 

which make system security more vulnerable. The present invention is a new concept of using Suginer Filter to identify IDS. The 

Takagi-Sugeno model is structured based on Neuro-fuzzy method to generate fuzzy rules and wiener filter is used to filter out attack 

as a noise signal using fuzzy rule generation. These two methods are combined to detect intrusive behavior of the system. The 

proposed suginer filter (Sugeno+Wiener) uses completely a different research structure to identify attacks and the experiment was 

evaluated on live network data collected, which shows that the proposed system achieves approximately 98.46% of accuracy and 

reduce false alarm rate to 0.08% in detecting different real time attacks. From the obtained result its clear that the proposed system 

performs better. 
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(57) Abstract : 

A system for monitoring construction of an architectural structure is provided. The system comprises of an intelligent module 

configured to predict: the position of the plurality of sensors to be placed in an architectural structure, type and quantity of the 

ingredients required for constructing, cost of the ingredients along with human resources and working hours, and timeline for 

completion of the architectural structure. The plurality of sensors is configured to monitor the progress of the construction and collect 

data associated with the monitored progress of the construction of the architectural structure. While monitoring, if there is any 

deviation in the construction, the user is notified via a server and the monitored data is stored in the server in real time. The server is 

configured to store the monitored data, ingredients used, dimension, deviations, layouts, and construction timeline of the architectural 

structure. The system provides for a minimal wastage, monitoring and storing the monitored data of the construction of the 

architectural structure FIG. 1 
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(57) Abstract : 

TITLE: ONE AXIS SUN TRACKING ENERGY COLLECTION ARRAY 7. Abstract of the Invention A one axis solar tracker 

structure comprises plurality of parts. The sun tracking solar energy collection array comprises a plurality of solar energy collecting 

assemblies having at least one solar panel (102B) mounted on a one-axis support structure and a drive mechanism for rotating a 

ganged one-axis support structure to track the sun as a unit of the energy collecting array. The one-axis support structure of sun 

tracking solar energy collection array comprises a maintenance free polymer spherical bearing assemblage (112B) that are used to 

support the structure and help in taking care of site assembly misalignments, a Taper short hat or rail assembly (118B) that are used to 

clamp the modules without using the pre define module holes or external support and uses module connectors (110B & 108B) to 

completely lock the modules in all the directions and reduces the hatÊs weight up to 35% to 40% per megawatt, an angled torque 

tube connector (120B)to connect the torque tube in such way that the connector bolts are clamped the torque tube in angle position to 

vertical direction and a double handed torque arm (114B) to reduce the offset loading on the actuator and increases the direct loading 

which further help in reducing10% to 15% of actuator (106B) power consumption. Abstract  Figure 1 
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(57) Abstract : 

The present disclosure relates to a process for preparing metal composite foams. The metal composite foams of the present disclosure 

are stable, and have comparatively better mechanical properties such as high compressive strength and higher energy absorption 

behavior. 
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(57) Abstract : 

TITLE: A DUAL  AXIS SINGLE ROW SUN TRACKING SOLAR ENERGY ASSEMBLY 7. Abstract of the Invention A dual axis 

sun tracking solar energy assembly (100) is disclosed. This dual axis tracker (100) is designed to track the sun for both altitude (east 

west) and azimuth (south-north) directions. This tracking sub-system includes a standard linear actuator (434A) for altitude tracking 

and a special gearbox sub assembly (218A) for tracking azimuth direction. A driving mechanism is included to drive the solar panels 

(102A) for tracking in both the directions. For dual axis sun tracking, a special gear box assembly (218A) is developed to track the sun 

in azimuth direction. For this a special hinge type hats are developed and a drive shaft (212A) is introduced to the hinged hats and are 

connected and the drive shaft (212A) passes through the pedestal pole (436A) bearing assemblage (432A). Special spherical bearings 

(432B) are developed which will support the torque tube (210A) and in addition to that a special slot is introduced in the spherical 

bearing which will act as a support guide to the drive shaft (212A). The drive shaft (212A) moves forward and reverse through 

pedestal pole bearings (432A) and drive shaft bearings (324A) by the spherical gear box (218A) which is driven by electric motor 

(560A). Abstract: Fig: 1, Fig: 2 & Fig: 4. 
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(57) Abstract : 

The main objective of this project is that the Drone used for agricultural surveillance is an unmanned vehicle used for proper and 

accurate surveying of the crops and leaves reducing the human effort. This project deals with the animal monitoring and tracking of 

animals and if any endangered species is identified, then the alert messages are sent as SMS to the farmers by the browser and it also 

measures the animals physiological signal by using lOTised transmission and GPS. This project idea involves the use of PIR (Passive 

Infra-Red Sensor) which senses the presence of animal. It controls every component of the system. The LCD monitor displays if the 

animal has been detected. Buzzer is used for alerting. With the help of IOTised transmission the warning message is sent to concerned 

agricultural land owners. 
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(57) Abstract : 

TITLE: AUTONOMOUS ROBOTIC RICE COOKING DEVICE AND SEMI-AUTONOMOUS RECIPE COOK WITH VOICE 

GUIDE• Abstract of the Invention The invention specifically relates to an autonomous robotic rice cooking device and semi-

autonomous recipe cook with voice guide which is operated by a mobile application using internet (WAN)/home network (WLAN) as 

a communication medium. The cooking device comprises plurality of sensors, dispensing unit, Induction heating element, digital 

thermistor and a digitally operated buzzer to perform end-to-end operations that are transmitted from the remote location. The user 

needs to store the required ingredients in plurality of containers and supply commands to the device from the remote location to 

complete the cooking process and semi-autonomous recipe cook with voice guide provides instructions to prepare food items as per 

the users demand ĕby using recipe files, data and software stored in user interface device or by downloading the needed recipe from 

remote server. 
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(57) Abstract : 

A device 100 and method 200 for disinfecting electronic items and non-electronic items. The device 100 includes housing, and two 

trays to receive electronic items and non-electronic items respectively. The device 100 includes one or more processors 102 to: move 

two trays to receive electronic items and non-electronic items respectively, spin the two trays, and spray anti-bacterial gel and a 

combination of water, detergent and anti-bacterial liquid on the electronic items and the non-electronic items respectively. The one or 

more processors 102 disinfect and wash electronic items with anti-bacterial gel, and non-electronic items with the combination of 

water, detergent and anti-bacterial liquid to remove dirt, dust and microorganisms. The device 100 includes ultra-violet (UV) unit 106 

to provide UV light to the electronic and non-electronic items. The device 100 includes drying unit 108 to provide hot and dry air to 

the disinfected and washed electronic and non-electronic items. 
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(57) Abstract : 

TITLE: SYSTEM TO ALERT APPROACH OF AN EMERGENCY VEHICLE• Abstract of the Invention A system to alert the 

approach of an emergency vehicle is disclosed. The alert system comprises a transmitter unit, a receiver unit, and an alert system. The 

transmitter unit transmits the alert approach signal to the receiver unit; the receiver unit on receiving the signal determines the 

approach of the emergency vehicle and produces alert audible and visual signals to the vehicles and commuters at the traffic 

intersection. On producing the visual and audible warning signals the commuters and vehicles maintain a traffic silence without 

creating any obstacles in the passage of an emergency vehicle. 
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(57) Abstract : 

The present invention relates to a method of resist dyeing on a specialized fabric to form clothing of a new trend. The novel and trendy 

clothing of denims involves a unique dyeing process. The process of making the said clothing comprises steps of preparing a warp on 

a tie & dye frame, marking of design on warp on tie & dye frame with charcoal or a fountain pen graphed design for tie-dyeing the 

threads starting with lighter colour ending towards darker shade before putting on loom. 
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(57) Abstract : 

The present invention discloses isolated and cloned DNA molecule derived from Begomovirus to design probes for detecting 

begomovirus infection in a plant. The invention also discloses a detection method and a kit for detecting Begomovirus utilizing 

functionalized gold nanoparticle probes or functionalized AuNP. The method involves obtaining tissue samples from the chilli, tomato 

and bean plants, extracting total DNA from the tissue sample and denaturing the extracted total DNA. A red coloured functionalized 

AuNPs was added to the formed denatured DNA and heated at predetermined temperature and time to form a red coloured hybridized 

mixture. The dielectric constant of the medium carrying the red coloured hybridized mixture is changed by adding acid or salt to 

detect the Begomovirus in which the retention of red colour indicates the presence of Begomovirus and the colour change from red to 

purple indicates absence of Begomovirus infection. The kit for Begomovirus detection comprises of (a) Positive control 

(complementary/target nucleic acid) (b) Negative control (non-complementary/ non-target nucleic acid/water) (c) Red coloured 

functionalized AuNPs in hybridization buffer (d) Acid or Salt and (e) Instruction manual with reference chart. 
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(57) Abstract : 

The Invention is directly help to Indian society like; The Desire Society is an NGO in Hyderabad that offers HIV infected destitute 

children, free medication, accommodation and food. It is imperative that the children receive proper medication and nutrition, to 

ensure that the disease does not progress at alarming rates and is kept under control. A key element required to ensure a success in 

treatment is proper adherence to the Antiretroviral Therapy (ART) drug schedule prescribed for individual patients. ART drugs should 

be given in specific combinations and dosages and this combination will differ from child to child depending on their weight and the 

progress of the disease, thus making it difficult for the doctors to monitor dosages for a large group of young patients. This invention 

is an attempt to create a Health Care System called HIV smart for the Desire society that can be used to monitor correct adherence to 

the ART drug schedule, drug combination and drug dosage for the infected HIV children. The invention has currently been 

implemented in the Hyderabad office and orphanage of the Desire Society, where it is being successfully used by doctors and the 

healthcare workers. 
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(57) Abstract : 

TITLE: AERODYNAMIC LIFT OPTIMIZATION AND DRAG REDUCTION 7. Abstract An improved design of an aerodynamic 

wing 800 with enormous aerodynamic lift is disclosed. 5 The design comprises at least one motor powered cylindrical boom 802 at a 

maximum thickness of a wing; a flexible sheet 805 covering the cylindrical boom 802for the uniform rotation of the boom across the 

wing 806 span; a plurality of ball/cylindrical bearing driven shafts 104 to support the flexible sheet and the spin effect; a dolphin-let 

810 to improve aerodynamic efficiency of the wing by reducing induced drag; a plurality of flexible stream fairings 808 on the 10 

lower surface of the wing to reduce the drag and to stabilize the flow under the wing; the motor powered boom 102 and the two 

cylindrical/ball bearing shafts 104 to support the continuous spinning in clockwise direction; wherein a derived shape by shape 

morphing concept is applied to the aerodynamic wing 800; the empty space inside the aerodynamic wing 800 accommodates plurality 

of structural elements like ribs, stringers, spars, etc.; and pin joint or 15 electrically/electronic driven mechanism under the airfoil skin 

for flapping the trailing edge of the wing. Figure associated with Abstract is Fig. 8 

No. of Pages : 47 No. of Claims : 27 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18324 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201941004457 A 

(19) INDIA  

(22) Date of filing of Application :05/02/2019 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : A PROCESS FOR LAUNDRY WASTEWATER TREATMENT 
 

  

(51) International classification  :C02F1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SRM Institute of Science and Technology 
      Address of Applicant :Kattankulathur, Chennai, Tamil Nadu, 

India, Pin Code-603 203. Tamil Nadu India 

(72)Name of Inventor : 

   1)S.VISHALI  

   2)E.POONGUZHALI  
 

(57) Abstract : 

The present disclosure relates to a process for treatment of laundry wastewater. The process comprises the steps of adding at least one 

coagulant to laundry wastewater andstirring the laundry wastewater to obtain clarified water containing coagulated impurities. The 

clarified water containing coagulated impurities is filtered through a sand filter to obtain filtered water. The filtered water is then 

passedthrough a carbon adsorption unit to obtain partially treated water; and ultra-filtering the partially treated water through an ultra-

filt ration unit to obtain treated water. 
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(57) Abstract : 

This invention builds on previous work introducing the Secure Remote Update Protocol (SRUP), a secure communications protocol 

for Command and Control applications in the Internet of Things, built on top of MQTT. This research builds on the innovative 

protocol and introduces a number of additional message types: adding additional capabilities to the protocol. We also talk about the 

difficulty of prove that a physical device has an identity corresponding to a logical device on the network and propose a mechanism to 

rise above this within the protocol. 
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(57) Abstract : 

Often the Internet of Things (IoT) is considered as a single problem domain, with proposed solutions intended to be applied across a 

wide range of applications. However, the privacy and security needs of critical engineering infrastructure or sensitive commercial 

operations are very different to the needs of a domestic Smart Home environment. Additionally, the financial and human resources 

available to implement security and privacy vary greatly between application domains. In domestic environments, human issues may 

be as important as technical issues. After surveying existing solutions for enhancing IoT security, the paper identifies key future 

requirements for trusted Smart Home systems. Gateway architecture is selected as the most appropriate for resource-constrained 

devices, and for high system availability. Two key technologies to assist system auto-management are identified. Firstly, support for 

system auto-configuration will enhance system security. Secondly, the automatic keep informed of system software and firmware is 

needed to maintain ongoing secure system operation 
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(57) Abstract : 

System to monitor an engineering structure and a method to operate the same are provided. The system includes a plurality of sensors 

embedded within corresponding one or more hollow spaces in a pre-defined manner. The one or more hollow spaces are associated 

with a grid structure of an engineering structure. The plurality of sensors is configured to sense one or more parameters associated to 

the engineering structure in real-time. The system also includes a processing subsystem operatively coupled to the plurality of sensors. 

The processing subsystem is configured to process the one or more parameters sensed by the corresponding plurality of sensors. The 

processing subsystem is also configured to analyse one or more processed parameters to monitor the engineering structure in real-

time. FIG. 1 
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(54) Title of the invention : A SYSTEM AND METHOD OF AUTOMATED DIGITIZATION OF A PRODUCT 
 

  

(51) International classification  :G06K9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(71)Name of Applicant :  

   1)PERFECTFIT SYSTEMS PVT LTD  
      Address of Applicant :230, Mather Nagar, Cochin, Kerala 

682033, India Kerala India 

(72)Name of Inventor : 

   1)Eobin Alex George 
 

(57) Abstract : 

A system of automating digitization of a product to deploy on a media platform is disclosed herein. The system comprises a processor 

that executes instructions and are configured to (a) generate a media library of the product wherein the media library is generated 

using multi-angle images or videos of the product; (b) determine a system of choice for feature extraction from (i) a rule based engine 

or (ii) a machine learning model; (c) 5 determine a score of the at least one first feature or the at least one second feature extracted by 

the rule based engine or the machine learning model (106); (d) generate a digitalized product by compiling the highest scoring first 

feature or the highest scoring second feature for each of the plurality of predetermined categories or generate recommendations based 

on the feature scores of the plurality of categories for the product image; and (e) deploy the digitalized 10 product on the media 

platform. The system further captures performance feedback from the feature categorizing module 210 and from the user to further 

improve performance of the machine learning model (106). FIG. 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201931008958 A 

(19) INDIA  

(22) Date of filing of Application :07/03/2019 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : SYSTEM AND METHOD FOR HOME AUTOMATION 
 

  

(51) International classification  :G06F15/16  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 
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(71)Name of Applicant :  

   1)Bidhan Podder 
      Address of Applicant :B-2/127, P.O. Kalyani, P.S. Kalyani, 

Near Shiv Mandir, Picnic Garden, Pin. 741235, West Bengal 

(72)Name of Inventor : 

   1)Bidhan Podder 
 

(57) Abstract : 

A system and method for home automation is provided. The system includes a plurality of sensors is configured to sense an operating 

status of the plurality of devices. The system also includes a controller is configured to retrieve the operating status of the plurality of 

switches. The controller also configured to retrieve an operating status of the plurality of switches. The controller includes a power 

optimization module configured to retrieve usage data of the plurality of devices from the plurality of sensors. The power optimization 

module also configured to determine usage pattern of the plurality of the devices by using analysis techniques. The power 

optimization module also configured to determine user preference of the plurality of devices usages based on a determined usage 

pattern. The controller also includes an instruction module is configured to instruct to regulate usage of power for the plurality of the 

devices.  
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The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any 

Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the grant of 

the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The 

Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711032374 A 

(19) INDIA  

(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : GABA-A IN L-CARNOSINE MEDIATED PROTECTION 
 

  

(51) International classification  :A61K31/19  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)MANAV BHARTI UNIVERSITY  
      Address of Applicant :VILLAGE-LADDO, P.O.-

SULTANPUR, KUMAR HATTI, SOLAN, HIMACHAL 

PRADESH-173229, INDIA Himachal Pradesh India 

(72)Name of Inventor : 

   1)DEEPAK GARG  
 

(57) Abstract : 

The present invention relates to molecular mechanism involved in L-Carnosine mediated protection against sodium azide induced 

Alzheimer's disease. More particularly, the present invention relates to the role of GABA-A in L-carnosine mediated protection. 

  

No. of Pages : 10 No. of Claims : 3 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18331 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711032375 A 

(19) INDIA  

(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : INDOLE-3-BUTYRIC ACID DERIVATIVES AND PROCESS FOR THEIR PREPARATION 
 

  

(51) International classification  :C07C251/72  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 
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(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)MANAV BHARTI UNIVERSITY  
      Address of Applicant :VILLAGE-LADDO, P.O.-

SULTANPUR, KUMAR HATTI, SOLAN, HIMACHAL 

PRADESH-173229, INDIA Himachal Pradesh India 

(72)Name of Inventor : 

   1)VARUN ARORA  
 

(57) Abstract : 

The present invention, relates to lndole-3-butyric acid derivatives and process for their preparation. More particularly, the present 

invention discloses a process for the preparation of lndole-3-butyric acid derivative'of Formula IV. 
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(19) INDIA  

(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : OPTIMIZATION OF A POWER EFFICIENT CODE FOR FIR FILTER BY UPGRADING POSITION 

& VELOCITY  
 

  

(51) International classification  :B60R25/1004  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)MANAV BHARTI UNIVERSITY  
      Address of Applicant :VILLAGE-LADDO, P.O.-

SULTANPUR, KUMAR HATTI, SOLAN, HIMACHAL 

PRADESH-173229, INDIA Himachal Pradesh India 

(72)Name of Inventor : 

   1)SHIVANI SHARMA  
 

(57) Abstract : 

The preseni invention relates to a method and apparatus for optimization of a power efficient code for. Finite Impulse Response (FIR) 

filter by changing the value of velocity and position.  
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(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ENHACEMENT OF RC5 FOR IMAGE ENCRYPTION 
 

  

(51) International classification  :H04N21/44055  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  
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      Address of Applicant :VILLAGE-LADDO, P.O.-

SULTANPUR, KUMAR HATTI, SOLAN, HIMACHAL 

PRADESH-173229, INDIA Himachal Pradesh India 

(72)Name of Inventor : 

   1)AMIT THAKUR  
 

(57) Abstract : 

The present invention relates broadly to image , encryption method and apparatus/device, and in particular to enhance RC5 for better 

security in image encryption. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711032378 A 

(19) INDIA  

(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : NOVEL GENES AND PROTEINS LIBRARIES 
 

  

(51) International classification  :C07K14/47  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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:NA 

:NA 
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(71)Name of Applicant :  

   1)MANAV  BHARTI UNIVERSITY  
      Address of Applicant :VILLAGE-LADDO, SULTANPUR, 

KUMAR HATTI, SOLAN, HIMACHAL PRADESH-173229, 

INDIA Himachal Pradesh India 

(72)Name of Inventor : 

   1)KANIKA MAHAJAN  
 

(57) Abstract : 

The present invention relates to a de novo gene and protein library and a method of generating or designing thereof. More particularly, 

the present invention discloses a method for constructing a homologous recombination based random gene library and a genomic 

DNA based random library. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711032406 A 

(19) INDIA  

(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : PROCESS FOR THE PREPARATION OF 1-{2-[3-METHYL-5-(TRIFLUOROMETHYL)-1H-

PYRAZOL-1-YL]ACETYL}PIPERIDINE -4-CARBOTHIO AMIDE 
 

  

(51) International classification  :C07D213/73  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)SRF Limited 
      Address of Applicant :Unicrest Building, Block-C, Sector 45, 

Gurgaon-122003, Haryana Haryana India 

(72)Name of Inventor : 

   1)KUMARASAMY RADHA  

   2)GANESAN VARADHARAJ  

   3)RAVICHANDRAN POORNACHANDRAN  

   4)KAVER IKANNAN NAGARAJAN  

   5)RAJENDRAN BHARTI RAM MOHAN  

   6)SEETHARAMAN PRASANNA KUMAR  

   7)KUMAR KAPIL  

   8)ANAND RAJDEEP 
 

(57) Abstract : 

The present invention relates to an industrially advantageous, efficient and safe process for preparation of compound of formula I by 

using salt of sulfide. Formula I  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711032407 A 

(19) INDIA  

(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : PROCESS FOR THE PURIFICATION OF 1-{2-[3-METHYL-5-(TRIFLUOROMETHYL)-1H-

PYRAZOL-1-YL]ACETYL}PIPERIDINE -4-CARBOTHIO AMIDE 
 

  

(51) International classification  :C07D413/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(87) International Publication No  : NA  
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(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)SRF Limited 
      Address of Applicant :Unicrest Building, Block-C, Sector 45, 

Gurgaon-122003, Haryana Haryana India 

(72)Name of Inventor : 

   1)KUMARASAMY RADHA  

   2)GANESAN VARADHARAJ  

   3)RAVICHANDRAN POORNACHANDRAN  

   4)KAVER IKANNAN NAGARAJAN  

   5)RAJENDRAN BHARTI RAM MOHAN  

   6)SEETHARAMAN PRASANNA KUMAR  

   7)KUMAR KAPIL  

   8)ANAND RAJDEEP 
 

(57) Abstract : 

The present invention relates to an industrially advantageous, efficient and safe process for preparation of pure compound of formula 

I. Formula I These compounds are useful as an important intermediate for synthesizing the agrochemical and pharmaceutical products.  
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(22) Date of filing of Application :13/09/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : SMART-MASK: DEVICE FOR COPD SUFFERERS 
 

  

(51) International classification  :A61M16/101  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  
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(72)Name of Inventor : 

   1)MISHRA, Rakesh, Kumar 

   2)CHAKI,  Nabendu 

   3)CHOUDHURY, Sankhayan 
 

(57) Abstract : 

An arrangement for local or remote monitoring of pulmonary function test, PFT, parameters, from quiet breath of patients, said 

arrangement comprising a mask (1), a non-contact pressure sensor (2) embedded within the mask (1), said sensor (2) being sensitive 

enough to detect low pressures from normal and abnormal breath flow of patients and converts the detected pressure to an electrical 

signal, a signal conditioning circuit (3) configured to isolate the main signal from unwanted noise and a microcontroller unit (4), 

adapted to process and store sensed data on the on-board memory, wherein the signal conditioning circuit (3) communicably couples 

the pressure sensor (2) and the microcontroller unit (4). The sensor (2) is positioned to orthogonally intercept the flow of air within the 

mask such that maximum flow of air is detected by it. The arrangement is configured to vary the sensitivity according to the pressure 

induced by the breath of the patient. 
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(19) INDIA  
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(54) Title of the invention : A PROCESS FOR PREPARATION OF LANTHANUM GERMANIUM BASED APATITE 

ELECTROLYTES 
 

  

(51) International classification  :Y02E60/522  
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   3)Dr. Kanchan Lata Singh 
(72)Name of Inventor : 

   1)Dr. Anirudh Pratap Singh 

   2)Chetan Sharma 

   3)Dr. Kanchan Lata Singh 
 

(57) Abstract : 

Present invention relates to an economic and convenient process for preparation of lanthanum germanium based apatite electrolytes by 

use of microwave energy. A mixed oxide powder is prepared and calcined and sintered under microwave energy. The process is more 

economic and convenient compared to conventional processes. The microwave sintered products have higher density compared to the 

sintered apatites obtained by conventional heating. The grain growth was more uniform in microwave sintered apatites compared to 

grain growth in the conventionally sintered apatites and had porosity also. The higher density and uniform microstructure of the 

microwave sintered product was correlated to volumetric heating leading to mass transport predominantly by lattice and grain 

boundary diffusion while during the conventional sintering the surface diffusion dominated over the interior diffusion.  
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(54) Title of the invention : AN AUTOMATED HANDLE BAR LOCK FOR AUTOMOBILES 
 

  

(51) International classification  :B60W30/06  
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(33) Name of priority country  :NA 
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(72)Name of Inventor : 

   1)Deepak Goswami 

   2)Vikram Puri  
 

(57) Abstract : 

The present disclosure discloses an automated handle bar lock (100) for vehicles. The automated handle bar lock (100) comprises a 

housing (1) and a bottom plate (2) defining an encapsulation therebetween. There is provided a locking means (5) for selectively 

locking/unlocking a handle bar of the vehicle. The handle bar lock further comprises an actuating means (3) coupled with a drive 

mechanism (4). The drive mechanism (4) comprises a ring gear (4a) meshed with a sun gear (4e) through a plurality of planet gears 

(4b, 4c, 4d). The ring gear (4a) comprises a projection (P) extending towards the bottom plate (2). The said projection (P) is provided 

with a cavity (4b) to accommodate a magnet for position feedback sensor. The drive mechanism (4) is operatively configured with the 

locking means (5) by a slide plate (8). The slide plate (8) comprises a slot (S1) for receiving the projection (P) such that the locking 

means (5) translates laterally upon rotary movement of the ring gear (4a). 
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(54) Title of the invention : HYBRID MULTI-ROTOR ASSEMBLY OF AN AERIAL VEHICLE 
 

  

(51) International classification  :B64C27/20  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(72)Name of Inventor : 
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   2)VERMA, Ankit  

   3)MISHRA, Aviral  

   4)SINGH, Awalpreet 
 

(57) Abstract : 

The present disclosure relates to a hybrid multi-rotor assembly for an aerial vehicle that comprises at least two internal combustion 

(IC) engines 102 configured with a primary set of propellers 104, said at least two IC engines 102 installed on a vertical axis at centre 

of body frame 112 of the aerial vehicle, and a plurality of motors 106 configured with an auxiliary set of propellers, said plurality of 

motors 106 operatively coupled with a plurality of arms 108 of the aerial vehicle, wherein the at least two IC engines 102 allow 

rotation of the primary set of propellers 104 to provide uplifting motion to the aerial vehicle, and the plurality of motors 106 allow 

rotation of the auxiliary set of propellers 110 to provide flight control of the aerial vehicle. The proposed hybrid multi-rotor assembly 

improves flight time characteristics and payload capacity of the aerial vehicle.  
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(54) Title of the invention : SYSTEM AND METHOD FOR AUTHENTICATING A USER BASED ON MAPPING COMPUTING 

DEVICE WITH THE USER IDENTITY 
 

  

(51) International classification  :G06Q20/3823  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(72)Name of Inventor : 

   1)Abhishek Pitti 
 

(57) Abstract : 

A system to authenticate a user and a computing device includes a processing unit and a database which cause the processing unit to 

receive input from the user to select a wireless network; the wireless network having a specific IP address whitelisted by a wireless 

network solution provider; display a web-portal of the selected wireless network; receive a phone number of the user; receive a 

specified code from the user; provide the user with a predefined number of digits of an identification number of the computing device 

for use as a password; receive the predefined number of digits of the identification number of the computing device; and transmit a 

combination of the received predefined number of digits and a MSISDN to a server, the server transmits data to a telecom server and 

the telecom server initiates a search operation of the combination to authenticate the user on determining a match. 
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(54) Title of the invention : APPARATUS AND METHOD FOR ECG-LIKE WAVEFORM 
 

  

(51) International classification  
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(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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:NA 

(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)CNOGA MEDICAL LTD.  
      Address of Applicant :Tarshish 5 North Industrial park 

Caesarea 3088900 (IL) Israel 

(72)Name of Inventor : 

   1)Yosef Segman 
 

(57) Abstract : 

A medical apparatus configured to generate, without multiple electrodes, a signal corresponding to electrical impulses of a heart, and 

to display a waveform of that signal, comprising: a pulse unit comprising sensor(s) for receiving a single channel pulse signal 

waveform from a live tissue and for generating a digital pulse signal; a memory buffer; one or more processors configured to 

constantly apply a derivative function to the digital pulse signal and initiate a display signal to display a waveform of the derivative 

function during a period of time, wherein the waveform of the derivative function has a shape of an ECG signal waveform of the 

subject taken during the period of time, wherein the derivative function includes P(t)/t, wherein P represents the pulse signal 

waveform and t is a time variable; and a digital display or printer device configured to display or print the waveform. Multiple channel 

embodiment also included. 
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(57) Abstract : 

In the present invention, a hydraulic hook unit is used to restrict the vehicle to enter into the unauthorized area during red light. As 

hook is magnetic it will minimize the actuating force and hydraulic hook unit is safe to catch a vehicle at high speed. In case of 

emergency i.e ambulance crossing camera unit catches the image of vehicle with siren and match it with neutral coding if match is 

verified then it will allow only one vehicle and lowers the hook as the position of the vehicle is verified by piezoelectric unit. A piezo-

electric sensor type unit will be placed in front of the zebra crossing that will identify the presence of vehicle and send signal to 

actuating unit of hydraulic hook. 
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(57) Abstract : 

The invention relates to a Product based temperature control system for solar dryer to prevent overheating and improve competence. It 

is well known that different types of food products have different level of moisture content present inside them. To remove this 

moisture so as to prevent the product from early deterioration and increase their shelf life, it is required that the simple drying system 

is incorporated which provide an optimum working condition required for a particular product. But to maintain better quality of food 

product in-terms of its colour, rehydration property, nutrients etc. product based temperature and humidity control system is designed 

and fabricated and a regulator unit has been also provided to select the type of food product that is being dried in drying chamber of a 

solar dryer. 
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(57) Abstract : 

A process and associated systems for nano-finishing of a surface. The process includes providing a surface for finishing, applying an 

abrasive slurry on the surface, and rubbing the abrasive slurry on the surface using an inflated membrane. The inflated membrane is 

pressed against the surface with the applied abrasive slurry and moved in a reciprocating or rotational motion for rubbing the abrasive 

slurry on the surface. 

  

 

No. of Pages : 20 No. of Claims : 19 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18346 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038640 A 

(19) INDIA  

(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : TRAFFIC SIGNALS RED-GREEN UNSAFE BECAUSE OF COLORS BLINDNESS 
 

  

(51) International classification  :G08G1/095  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DR. SURENDA KUMAR MALHOTRA  
      Address of Applicant :69/2 V.T. ROAD, MANSROVER, 

JAIPUR RAJASTHAN-302020, INDIA Rajasthan India 

(72)Name of Inventor : 
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(57) Abstract : 

This discloser is of an invention regarding safe colors and shapes for COLOR TRAFFIC LIGHT SIGNAL DEVICES for controlling 

vehicles, Trains, Ships, Air Crafts etc. Safe colors and shape for color blind persons as well as for normal color vision persons. RED 

and GREEN colors Jki signal are the most unsafe.  Red and Green color signals are confusing and have more accident fervB 

proneness than other colors. Color Signals were introduced in London in year 1860 to direct horse carriages.  About8% men are color 

blind. 99% of all color blind are of color RED and GREEN and remaining 1% are of colors yellow and blue color blinds, in this 1% 

including total color blinds also. There is no treatment of any type of color blindness. Safest colors for Traffic Signals] choosing 

priorticaly between colors Violet, color of milky white tube light and orange color, composite  made by combination of 2 or more 

colors in specific proportions.  These colors are many time safer than red and green color light signal devices for color blind persons 

as well asV;7$W$ normal color vision persons.  Changed Colors of traffic signal devices along with its shapes are also needed for 

clear differentiation. The shape of traffic signal devices must be different for different indications. For violet colored square shape for 

indications STOP, milky white tube light color, Round shape for indication MAY GO ARROW SIDE orange color Triangle Shape for 

indication WARNING for traffic color light signal devices and also on the vehicles of fire brigade, ambulance and important persons. 
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(57) Abstract : 

The embodiments herein provide a method of fabricating super hydrophobic surface using patterned growth of carbon nanotubes on 

thin plane surface with predetermined contact angle. A thin film of iron is coated on the silicon wafer. The silicon wafer surface is 

cleaned by sonication in acetone bath. The iron is deposited on the cleaned surface of silicon wafer by placing sieve on the silicon 

wafer surface to create geometrical patterns. The iron deposited on the silicon wafer surface acts as a catalyst for the growth of the 

carbon nanoparticles. A patterned growth of the carbon nanotubes is carried out on the catalyst coated silicon wafer surface in a 

vacuum chamber by supplying different precursor gases at a given flow rate, gas mixture ratio and for particular time at preset 

temperature to obtain a super hydrophobic surface with a contact angle of 171. 
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(57) Abstract : 

Methods, systems and computer readable media for secure VLAN within a wireless network are described. 
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(57) Abstract : 

The present invention relates to a secure packaging assembly (100) for holding articles of various shapes and size. The secure 

packaging assembly (100) comprises of an inner container (110) and an outer sleeve (120). The inner container (110) defines an 

internal cavity (23) for holding articles. The inner container comprises of a rear panel (11) comprising of a receiving channel (18), a 

left panel (12b), a right panel (12a), a left reinforce side panel (13b), a right reinforce side panel (13a), a top closure (21) and a bottom 

closure (22). The outer sleeve (120) comprises of a rear panel (31) comprising a locking fin (41), a front panel (33), left panel (34a), 

right panel (34b), and a bottom closure (43). The receiving channel (18) is adapted to receive the locking fin (41) to slidably lock the 

inner container (110) within the outer sleeve (120). [Figure 1(a)] 
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(57) Abstract : 

A system for improving air circulation in a refrigerator (100), the system comprises a freezer air flow cycle (202) and a refrigerator air 

flow cycle (502). The freezer air flow cycle (202) includes a shroud (206) with a grill (208), at least one freezer inlet duct (210) and at 

least one freezer return duct (212). The refrigerator air flow cycle (502) includes at least one refrigerator inlet duct (504) and at least 

one refrigerator return duct (506). Further, the at least one freezer return duct (212) and the at least one refrigerator return duct 

(506) provides a separate passage for return of cold air from a refrigerating compartment (104) and a freezing compartment (102) 

respectively to an evaporator (204) facilitating improved air circulation in the refrigerator (100). FIGURE 2 
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(57) Abstract : 

A perfume atomizing assembly (100) for a range hood, comprises an axial fan (102), the axial fan (102) being adapted to draw in fresh 

air, a mixing tank (104) configured to receive the fresh air supplied by the axial fan (102), a perfume tank (106) including a lid (112), 

the perfume tank being capable of storing liquid perfume, a pump (114) configured to transfer the liquid perfume from the perfume 

tank (106) to the mixing tank (104), an atomizing nozzle capable of atomizing the perfume in the mixing tank (104), a swirl stator 

(210) adapted to mix the perfume with the air inside the mixing tank (104) to form a perfumed air, a perfumed air dispensing vent 

(116) adapted to dispense the perfumed air in vicinity of a cooktop below the range hood and eliminate unpleasant odor after 

completion of a cooking cycle. FIGURE 1 

  

 

No. of Pages : 30 No. of Claims : 23 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18352 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038661 A 

(19) INDIA  

(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : METHOD AND SYSTEM FOR ENABLING SECURE PRINTING 
 

  

(51) International classification  :G06F21/85  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Ranesh Bajaj 
      Address of Applicant :4/37, Pace City Phase-1, Gurgaon -122 

004, Haryana, India Haryana India 

(72)Name of Inventor : 

   1)Ranesh Bajaj 
 

(57) Abstract : 

The present invention provides methods and systems for enabling secure printing. The present invention involves receiving a series of 

codes (product code, image, country code, batch code, bar code etc.), wherein each code is unique and personalized as per the 

customerÊs requirement. The code series is superimposed on predefined coloured screen and product output in a compatible image 

format. The whole converted codes are printed using commercial digital printer. The images can be personalised and variable codes 

can be changed simultaneously. Positions can be fixed as per customerÊs requirement. The printed codes are not visible through 

naked eye and can be viewed through a decoding mechanism. 
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(57) Abstract : 

added feature of de-humidification for providing comfort cooling. Higher humidity reduces the extent of comfort cooling by reducing 

the rate of evaporation from the skin. This is highly prevalent in humid climates which decreases the comfortable factor of the skin 

leading to stickiness in skin. To overcome this, we have designed an air cooler which is cost effective, energy efficient and 

environment friendly unlike air conditioners which uses refrigerants harmful to environment and uneconomical as well. In this study 

an analytical approach has been taken to modify the present air coolers suitable for humid climate also similar to air conditioners. 

Various parameters such as air velocity, relative humidity, temperature and pressure of this proposed air cooler have been analyzed 

using Ansys Flow Simulation and designed our accessory product using Solidworks. 
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(57) Abstract : 

The subject matter herein relates to a cushion portion (200) with two side members (201, 202), a plurality of transverse tubes (203, 

204, 205, 211) and a frame wire structure (300) which is provided at the front end of the cushion portion (200). The frame wire 

structure (300) is an angular raised structure which avoids forward movement of occupant during a crash. Further, the frame wire 

structure (300) supports the thigh of the occupant. The frame wire structure (300) has two transverse wires (307) which provide 

rigidity to the structure and which is used for trimming of the fabric. To be published with Fig. 2 
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(57) Abstract : 

The subject matter herein relates to an offset shift fork (500) with spring loaded fingers for stiffness balance. The offset shift fork 

(500) has a hub portion (500a) connected with a shift shaft (506) and two fingers (501, 502) extending from the hub portion 

(500a).The fingers (501, 502) are adapted to engage with circumference of sleeve (901, 902). Further, a double acting ball spring 

device (503) provided at lower end contact points of the two fingers (501, 502), wherein the double acting ball spring device (503) is 

adapted to engage with the sleeve (901, 902). To be published with Fig. 5 
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(57) Abstract : 

The present disclosure relates to coolant additives for employing in the automotive industry. Particularly, the present disclosure 

provides a nano-coolant(s) formed by dispersion of carbon nanotubes in coolant(s) to enhance the functionality/properties of the 

coolant(s). Said enhancement in properties is achieved due to functionalization of the dispersed carbon nanotubes. The present 

disclosure further provides a method for preparing the nano-coolant(s). 
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(57) Abstract : 

An apparatus for preparing yogurt in a refrigerator (100) is provided. The apparatus comprises a yogurt making unit (112); the yogurt 

making unit (112) further comprising a container; a first microcontroller (302); a heating device (118); a temperature measuring 

device (116); a pH measuring mechanism (312); a first electronic device (314) to indicate a current status of yogurt stored in the 

container; and a second electronic device (316) to alert a user regarding stale yogurt in the container. 
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   2)TAMTA DEVENDER KUMAR  
 

(57) Abstract : 

A system (100) for indicating ice formation in a refrigerator comprises an ice tray (102) having plurality of cavities,a temperature 

sensing unit (106) affixed in the freezing compartment (104) of the refrigerator, the temperature sensing unit (106) being configured to 

sense temperature of the freezing compartment (104)a first timer (110) configured to record the time of initiation of an operation of 

iceformation,a control unit (112) in electronic communication with the temperature sensing unit (106) and the first timer (110) in order 

to receive feedback of the temperature sensed by the temperature sensing unit (106) and the time recorded by the first timer (110). 

Further, the control unit (112) is configured to determine the time required for completion of the operation of ice formation and 

provide a real time display of stage wise increment in ice formation, to a user. FIGURE 1 
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   1)DANG VIKRAM  
 

(57) Abstract : 

A perfume dispensing assembly (108) for a cooktop (100), the cooktop (100) including a body frame (102), one or more cooking 

surfaces (104) and a cavity (106) for holding the perfume dispensing assembly (108), the perfume dispensing assembly (108) 

comprises a cabinet (202), a separator (204) dividing the cabinet (202) into a first section (206) and a second section (208), a plurality 

of ribs (210) provided inside the first section (206), one or more perfume containers (212) placed inside the first section (206) and 

supported by the plurality of ribs (210), a dispensing mechanism coupled with the one or more perfume containers (212) in the second 

section (208). Further, the dispensing mechanism is capable of dispensing perfume from the one or more perfume containers (212) in 

vicinity of the cooktop (100) through an outlet (804) of the perfume dispensing assembly (108). FIGURE 1 
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(57) Abstract : 

ABSTRACT The present invention relates to a circuit of regulator rectifier which rectifies and regulates the AC side and DC side 

voltage in correspondence to every half cycle of a full waveform input AC voltage coming from alternator current generator. More 

particularly, the present invention relates to a voltage control system for use in a vehicle in which a full waveform input AC voltage 

produced by an alternator current generator, driven by an internal combustion engine, is used to light a lamp, charge a battery and 

power fuel injection based loads.  
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(57) Abstract : 

ABSTRACT The present invention relates to a process for the preparation of ribociclib or its salts. The invention also provides novel 

crystalline forms of ribociclib succinate and ribociclib trifluoroacetate.  
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(72)Name of Inventor : 

   1)GEEL, Eeshan 
 

(57) Abstract : 

A lifting jack for automotive may include a base; a pair of lower arms of which one end portion is hingedly engaged with both sides of 

the base; a stand having a stand groove; a pair of upper arms of which one end portion is hingedly engaged with both sides of the stand 

and the other end portion is hinge is hingedly engaged with the other end portion of the pair of lower arms; a fix bracket hingedly 

engaged with the other end portion of the lower arm and the other end portion of the upper arm; a hollow screw rod penetrating and 

being inserted into the fix bracket and screw threads are provided on an external circumference; a connection shaft inserted into an 

internal circumference of the screw rod; and a key inserted into the screw rod through the fix bracket. 
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(57) Abstract : 

A leveling nipple for a tank may include a first pipe that includes a curved portion discharging air inside the tank to an outlet pipe 

when a fluid is supplied to the tank; and a second pipe that discharges air inside the tank to the outlet pipe when the fluid is supplied to 

the tank and is connected to the curved portion of the first pipe, wherein the second pipe includes a diversion portion that guides the 

fluid flowing into the second pipe to the first pipe. 
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(57) Abstract : 

According to an embodiment, a method comprises detecting at least one item worn by a user of a wearable computing device. The 

method further comprises detecting at least one gaze of a viewer in respect of the at least one item worn by the user. Further, the 

method comprises providing at least one recommendation for the user based on the at least one gaze. 
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(57) Abstract : 

A portable charger to provide and store electrical power when exposed to any source of light is disclosed. This portable, compact, 

retractable, light weight solar charger is provisioned to ensure that optimal sunlight is incident onto the solar panels for optimized 

conversion of energy. A pushbutton implements a roll-up mechanism of the retractable solar module. Horizontal rods ensure that the 

solar module is taut when the portable charger is in photo-voltaic power generation state while vertical legs tilt the solar panel in the 

desired direction and angles for optimum power generation. It is also provisioned with means for replacing the solar submodule. 
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(57) Abstract : 

In the present invention wood chips Acacia spp., Bombaxceiba and Quercusleucotrichophorawere tried for a period of nine months of 

wine maturation. During maturation, there was a decrease in total soluble solids, total sugar, titratable acidity, ascorbic acid, 

carotenoid, alcohol content, whereas, an increase was observed in the reducing sugar, pH, volatile acidity, esters, higher alcohols, 

phenols and antioxidant activity. Further, the wine matured with wood chips of Quercuslecotrichophora had the best characteristics as 

compared to the other treatments. The changes have been reflected in the sensory quality of the different wines. Maturation involves 

several events that improve wine quality as wines become more pleasant, tasty, fruity in flavour and clarified during ageing. It was 

also observed that the addition of wood chips of Quercuslecotrichophora led to a marked improvement in the aroma and flavour of 

wines. Hence, an overall improvement in the quality of the wines was observed with woods of Quercuslecotrichophora. 
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(57) Abstract : 

The present invention  provides synthesis of nut-shaped Li)V04 by a. rapid template free hydrothermal method. The analysis of 

powder X-ray diffraction (P XRD)  patterns  of as obtained  powder  samples  without any post-synthetic calcination  revealed  

formation  of  single-phase Li)V04  with  orthorhombic structure and least-square-refined lattice parameters of 6.3189(3), 5.4454(2) 

and 4.9468(2) A. Scanning electron microscopic (SEM) images confirmed formation of nut-shaped microstructure. HR-TEM analysis 

together with BET surface area analysis confirmed presence of mesoporosity and multimodal pore distribution in the nut-

shaped Li)V04 . The electrochemical charge/discharge studies employing a lithium metal half-cell with Lh V04 in its bare form as the 

active anode material showed a discharge capacity of615 + 15 mAhg-1 and a charge capacity of 85 + 15 mAhg-1 at 0.1 C rates for the 

first cycle. The discharge capacity of 345 + 15 mAhg- 1  observed at the 2d cycle in the nut-shaped hierarchically mesoporous Li3V04 

is superior to those reported in the literature for other Li)V04 in its bare form. 
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(57) Abstract : 

A novel electrochemical s nsing platform for dete.ction of biological elements. Present:. invention _provides synthesis of a novel, 

simple, cos -effective, environment-friendly, rion invasive l bel-free and mediator free biosensing platform utilizing 

nanostructured material. for. det ction . of biological elements including enzymes, biomarkers, vitamins and mycotoxins.A conducting 

electrode is fm. med w;ing . dif. fe ent pa. pers .ami r.el tive substrate (pla. stic sheet}by in-situ .  eduction. of graphene oxide (RGO) 

by applying hydrazine vapor: M tal nanoparticles, anofibres and c nducting p lymers are planted on conducting paper using 

ele.ctropho etic deposition technique. The modified conductig pape. probe displays the existen.ce of elements suc. h as .carbo_o, 

oxygen and metal and fibres calculated from SEM and EDS. Results of immunosens.or are provided as an example. Biop.olyrileric 

eled:rospun nanofibres onto RGO conducting paper ar used for 25(0H)-D3 [Vitamin D3] detection. 
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(57) Abstract : 

The present invention provides an electrochemical sensing platform for detection of IL-8. Cysteine capped gold nanoparticles (Cys-

AuNPs) are planted on conducting paper [reduced graphene oxide(RGO)paper probe] using electrophoretic deposition technique at 

voltage of 60 v.. The modified conducting paper probe displays the existence of elements such as carbon, oxygen and Au calculated 

from EDS as 73.7, 14.5 and 11.8 %, respectively and further confirmed by x-ray photoelectron spectroscopy (XPS). This Cys-AuNPs-

ROO paper probe is usd for immobilization of monoclonal antibodies against interleukin-8 (IL-8) for IL-8 detection. The paper probe 

based immunosensor has ability of direct electron transfer without any mediator. The chronoamperometry response studies reveal the 

lineai detection range as l-9pg/mL and high sensitivity of 10.93J.!AmLpg-1cm-2 with limit of detection 0.58 pg mL-1   The Anti-IL8-

Cys-AuNPs-RGO paper probe exhibits specificity with IL-8 and do not show any effect ofNaCl, glucose, MUC and Cyfra 21-1 which 

are generally present in the saliva samples. The immunosensor can be used for IL-8 detection in saliva samples as evaluated with 

spiked samples of saliva. 

  

 

No. of Pages : 20 No. of Claims : 8 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18370 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038777 A 

(19) INDIA  

(22) Date of filing of Application :31/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : GREENER SYNTHETIC PROTOCOL FOR 1, 5-DIARYL -3-TRIFLUOROMETHYPYRAZOLES 
 

  

(51) International classification  :C07C69/007  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Girish Kumar Gupta  
      Address of Applicant :Department of Pharmaceutical 

Chemistry, M M College of Pharmacy, Maharishi Markandeshwar 

University, Mullana-133207, Ambala, Haryana, India Himachal 

Pradesh India 

   2)Vinod Kumar  

   3)Vipin Saini 
(72)Name of Inventor : 

   1)Girish Kumar Gupta  

   2)Vinod Kumar  

   3)Vipin Saini 
 

(57) Abstract : 

The present invention relates to synthesis of 1, 5-diaryl-3-trifluoromethylpyrazoles derevatives by one-pot solid phase reaction method 

using p-TSA as catalyst. The literature survey revealed that substituted fluororinated pyrazoles are an interesting class of heterocycles 

owing to their role as anti-inflammatory, antibacterial and antifungal, anticancer, anthelmintic, cytotoxic, antimicrobial and antiviral 

agents. Looking into the biological importance, many synthetic approaches have been attempted for trifluoromethylpyrazoles which 

are reported in literature. Viewing a wide range of pharmaceutical activities of pyrazole and its derivatives, it was decided to 

synthesize some 1, 5-diaryl-3-trifluoromethyl substitution based pyrazoles for biological interest. Condensation of -diketones with 

hydrazines in the presence of p-TSA furnishes the desired product rapidly (within 10-20 min). The reaction was monitored by TLC 

and NMR spectra 
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(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL 

RESEARCH 
      Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI 

MARG NEW DELHI-110001, INDIA Delhi India 

(72)Name of Inventor : 

   1)INDRAJIT KUMAR GHOSH  

   2)ANKUR BORDOLOI  
 

(57) Abstract : 

The invention relates to the synthesis of alkali or alkaline earth metal or metal oxide and copper or oxides of copper promoted alumina 

supported iron catalysts by conventional successive impregnation on commercial alumina support using chloride precursors of all or at 

least one of the nietals or by external addition/doping of CI and thereby utilizing the materials for improved synthesis of short chain 

olefins (C2-C4) from syngas in a single step Fischer-Tropsch process, FTO in presence of C02 as co-feed. The efficient chlorided 

supported iron materials are very attractive as catalytic system for the direct synthesis of lower olefin (C2-C4) from syngas under 

hydrogen deficient condition at selectivity of up to 75% at CO conversion up to 90% with syngas having H2 to CO or H2 to CO+C02 

molar ratio 0.5 to 1.0, at conditions of temperature, pressure and GHSV of 340-350°C, 10-15 bar and 2000-5000 mlhVg1 respectively. 

  

 

No. of Pages : 30 No. of Claims : 10 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18372 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038953 A 

(19) INDIA  

(22) Date of filing of Application :01/11/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : AUTOMATIC FRESHWATER SUPPLY SYSTEM IN RAIL COACHES 
 

  

(51) International classification  :F01K15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VAKEEL AHMAD  
      Address of Applicant :26, AHBABNAGAR, JWALAPUR 

HARIDWAR Uttarakhand India 

(72)Name of Inventor : 

   1)VAKEEL AHMAD  
 

(57) Abstract : 

Invention relates to automatic freshwater water Supply & monitoring system for rail coaches, particularly but not necessarily exclusive 

to Indian Railways LHB type & other high speed coaches. The invention enables automatic continuous pressurized water supply to 

consumption points in the coach, and online communicating low water level to pre-assigned phone numbers through SMS, facilitating 

the water replenishment in particular coach in running train, at next water filling station. In said invention, two small size au xiliary 

tanks I & II are provided, which are connected with under-frame mounted main tank through an eductor, which ensure a continuous 

pressurized water supply to consumption points. An air ejector is used to prime the system only once by filling the water in auxiliary 

tanks I. The eductor is fed with pressurized motive water received from au xiliary tanks delivery pipe line. This pressured water drives 

the water supply from main tank to au xiliary tanks I & II, in a continuous cycle. The invention is reliable, energy efficient solution 

with low maintenance, for automatic & continuous water supply & monitoring system in high speed coaches. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711039092 A 

(19) INDIA  

(22) Date of filing of Application :02/11/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : HIGHLY EFFICIENT AND COST EFFECTIVE ORGANIC SOLAR CELLS BASED ON SOLUTION 

PROCESSED HOLE TRANSPORT LAYER 
 

  

(51) International classification  :F16D65/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UTTARANCHAL UNIVERSITY  
      Address of Applicant :PREM NAGAR, DEHRADUN 

UTTARKHAND-248007, INDIA Uttarakhand India 

(72)Name of Inventor : 

   1)GAIROLA, SHIV PRA SAD 

   2)BHARGAV RANVOO  

   3)DHAWAN, SUNDEEP KUMAR  

   4)PATRA ASIT  

   5)GAIROLA, PREETI  
 

(57) Abstract : 

The present invention relates, Cobalt Oxide (Co304) used as a solution processed, inexpensive and effective hole transport layer (HTl-

) for efficient organic solar cells (OSCs). OSCs consist of ITO coated glass substrate as a transparent anode electrode for light 

incident, Co304 used as a solution processed HTL material dissolved in OMF solvent after that active layer (combination of donor and 

acceptor material) deposited on to HTL and finally AI used as cathode electrode were deposited by thermal evaporation. OSCs devices 

was fabricated using a most studied low band gap donor material PCDTBT blended with PC71BM as an acceptor material with 

simplest device structure ITO/ Co30Jactive layer/AI at ambient conditions. This invention clarify that the devices fabricated with 

Co30 4 showed better performance as compare to the devices fabricated with well known and most studied solution processed HTL 

material PEDOT:PSS under same environmental conditions. This invention further describes, a process OSCs fabrication using 

solution processed Co30 4 as an efficient, inexpensive, effective, stable, easily soluble hole transport material HTL for solution 

processed, low cost and efficient organic photovoltaic applications. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711039126 A 

(19) INDIA  

(22) Date of filing of Application :02/11/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : METHOD AND SYSTEM FOR MANAGING ACCESS TO AN APPLICATION IN A COMPUTING-

DEVICE 
 

  

(51) International classification  :G06F11/27  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd. 
      Address of Applicant :416 Maetan-Dong, Yeongtong-GU, 

Suwon-SI, Gyeonggi-do 442-742, Republic of Korea Republic of 

Korea 

   2)Delhi Technological University 
(72)Name of Inventor : 

   1)PANDEY, Nirmal  

   2)GOYAL, Nitesh 

   3)VERMA, Om Prakash 

   4)KUMAR, Amioy  
 

(57) Abstract : 

The present subject matter provides a method and system for managing access to an application in a computing-device. The method 

comprises analysing an existing level of security associated with accessing at least one application. Based on said analysis, performing 

at least one of: recommending a user to associate one or more additional security-level for accessing the at least one application; and 

determining an authentication-procedure for said existing level of security based on a comparison of: a current battery-level; and a 

predicted battery level around the occurrence of a forthcoming battery-charging event of the mobile-device, said event having been 

determined based on a battery-charging trend associated with the mobile-device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711039129 A 

(19) INDIA  

(22) Date of filing of Application :02/11/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : PATH COMPUTATION SYSTEMS AND METHODS IN CONTROL PLANE BASED NETWORKS 

FOR PHOTONIC LAYER TOPOLOGIES 
 

  

(51) International classification  :G02B27/017  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Ciena Corporation 
      Address of Applicant :7035 Ridge Road, Hanover, Maryland 

21076, United States of America U.S.A. 

(72)Name of Inventor : 

   1)Chhillar Mohit  

   2)Bisht Seemant 

   3)Prakash Anurag 
 

(57) Abstract : 

Systems and methods of path computation and setup via a control plane in a network with partial connectivity in a photonic layer 

include responsive to one or more nodes in the photonic layer having partial connectivity, receiving connectivity information of the 

one or more nodes in signaling messages at an originating node providing setup messages; storing the connectivity information of the 

one or more nodes and utilizing the connectivity information for path computation; after path setup of a service through the one or 

more nodes, periodically sending probe signaling messages over the service; and receiving probe response messages containing 

updated connectivity information of the one or more nodes and storing the updated connectivity information. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711039130 A 

(19) INDIA  

(22) Date of filing of Application :02/11/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : LINK LOCKING IN ETHERNET NETWORKS 
 

  

(51) International classification  :H04W4/12  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Ciena Corporation 
      Address of Applicant :7035 Ridge Road, Hanover, Maryland 

21076, United States of America U.S.A. 

(72)Name of Inventor : 

   1)Vashisht Prashant 

   2)Mishra Rajneesh 

   3)Ralhan Ritesh 
 

(57) Abstract : 

Systems and methods of Ethernet link locking to detect incorrect cabling implemented at a network element include identifying 

information using Link Layer Discovery Protocol (LLDP) on a port in the network element communicatively coupled to an adjacent 

port on an adjacent network element; configuring a maintenance association and port Maintenance End Point (MEP) on the port with 

the adjacent port on the adjacent network element and using the identified information; exchanging Continuity Check Messages 

(CCM) over the maintenance association; and detecting a port mismatch between the port and the adjacent port based on CCM-based 

faults. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711039162 A 

(19) INDIA  

(22) Date of filing of Application :02/11/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : METHOD AND DEVICE FOR PROVIDING CONTROL COMMAND TO CONNECTED DEVICES 
 

  

(51) International classification  :G05B19/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd. 
      Address of Applicant :416 Maetan-Dong, Yeongtong-GU, 

Suwon-SI, Gyeonggi-do 442-742, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)SAURABH, Shashank 

   2)SRIVASTAVA, Puneet 

   3)SHARMA, Sushant 

   4)SHOREY, Mayank 
 

(57) Abstract : 

The present invention relates to methods and devices for providing control command to at least one connected device. The method 

comprises of displaying, on a virtual reality device and/or an augmented reality device, a multimedia content corresponding to the 

connected device, receiving, by the virtual reality device and/or the augmented reality device, at least one gesture position information 

of an actuating means, displaying, on the virtual reality device and/or the augmented reality device, an updated multimedia content 

including a graphical representation of an actuating means in an operational relationship with respect to a graphical representation of 

at least one actuator corresponding to the connected device, receiving, by the virtual reality device and/or the augmented reality 

device, gesture command information in relation to the actuator; and generating a control command based on the gesture command 

information and providing the control command to the connected device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038185 A 

(19) INDIA  

(22) Date of filing of Application :27/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : COSMETIC HERBAL FORMULATION FOR TREATING SKIN DISORDERS AND A METHOD FOR 

THE SAME 
 

  

(51) International classification  
:A61K 

36/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RAMA -EESH CHARITABLE TRUST  
      Address of Applicant :3,Knowledge Park-I, Surajpur Kasna 

Road,Greater Noida, Uttar Pradesh-201310 Uttar Pradesh India 

(72)Name of Inventor : 

   1)Pallavi Rai 

   2)K.V.Prashant 
 

(57) Abstract : 

The invention relates to a relates to a topical poly herbal synergistic formulation, comprising active herbal extracts namely Curcuma 

longa, Cyperus rotundus and Psoralea corylifolia in a predefined ratio combined to form a phytosome complex with the help of 

Cholesterol and Soyalecithin and a method for the same. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038293 A 

(19) INDIA  

(22) Date of filing of Application :27/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : METHOD OF PREPARING NANO-COMPOSITE MEMBRANE FOR HIGH-TEMPERATURE 

POLYMER ELECTROLYTE MEMBRANE FUEL CELL (HTPEMFC) 
 

  

(51) International classification  
:C085 

K5/151  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHAIRMAN, DEFENCE RESEARCH & 

DEVELOPMENT ORGANISATION  
      Address of Applicant :Room no. 348, B-wing, DRDO Bhawan 

Rajaji Marg, New Delhi India 110105 Delhi India 

(72)Name of Inventor : 

   1)RAO, Swati Srinivasa 

   2)HANDE, Varsha Rajpal 

   3)SAWANT, Shilpa Makarand 

   4)PATRI, Manoranjan  
 

(57) Abstract : 

The present invention relates to method of preparation of a polybezimidazole based polymer electrolyte nano-composite membrane 

intended for use in a High Temperature Polymer Electrolyte Membrane Fuel Cell (HTPEMFC). The membranes formed have been 

characterised in terms of thermal, mechanical and functional properties. The membranes thus prepared exhibit excellent thermal and 

mechanical characteristics coupled with enhancement in doping level and conductivity. The nano-composite material is prepared by 

the dispersion of essentially an ion conductor into a polymer matrix. The present invention more particularly relates to process of 

preparation of a polybezimidazole based polymer electrolyte nano-composite membrane intended for use in a high temperature 

polymer electrolyte membrane fuel cell (HTPEMFC). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038309 A 

(19) INDIA  

(22) Date of filing of Application :27/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : A SHELF STABLE PHYTOCHEMICAL RICH LIQUID CONCENTRATE DERIVED FROM 

BOTANICAL SOURCES 
 

  

(51) International classification  
:A61K 

36/185  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOMADS NEUTRACEUTICALS PRIVATE LIMITED  
      Address of Applicant :C-70, SECTOR 22, NOIDA - 201301, 

UTTAR PRADESH, INDIA. Uttar Pradesh India 

(72)Name of Inventor : 

   1)Mr. Ishan Sinha 

   2)Ms. Papia Bera 
 

(57) Abstract : 

A SHELF STABLE PHYTOCHEMICAL RICH LIQUID CONCENTRATE DERIVED FROM BOTANICAL SOURCES The 

present invention relates to a phytochemical rich liquid concentrate derived from botanical sources having a good shelf life. It 

disclosed a phytochemical rich liquid concentrate having good shelf life derived from botanical sources comprising a)the 

phytochemicals extracted from the plant material Camellia sinensis; b)polyol in quantity of at least 50% by weight of total liquid 

concentrate; c)water from 10% to 50% by weight of total liquid concentrate; and d)medicinal aromatic plant extract from 0.05 % to 5 

% (v/v) of total liquid concentrate; e)one or more optional ingredients selected from sweetener, electrolyte, vitamin, flavor and color; 

f)a weak acid to maintain the pH value of phytochemical rich liquid concentrate between 4 to 6.It also provides for a process of 

producing the phytochemical rich liquid concentrate. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038404 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : APPARATUS FOR PEELING AND CUTTING PINEAPPLES 
 

  

(51) International classification  
:A23N 

7/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Prakash kumar 
      Address of Applicant :B-301, Rosewood Apartments, Mayur 

Vihar phase-1 Extension, New Delhi- 110091 Delhi India 

(72)Name of Inventor : 

   1)Prakash kumar 
 

(57) Abstract : 

The present invention relates to an apparatus for simultaneous cutting and peeling of pineapples. The apparatus comprises a cross-

fitted blades arrangement 6 which further comprises a circular blade and perpendicular fitted blades having an aperture in the centre. 

The blades cut and peel the fruit in one shot once the fruit disc is placed over the blades and pressed from top using a pressing 

mechanism and a handle. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038417 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : PHYTASE-ENRICHED FRUITS AND VEGETABLES 
 

  

(51) International classification  
:c12 

1/125  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTERNATIONAL CENTRE FOR GENETIC 

ENGINEERING AND BIOTECHNOLOGY  
      Address of Applicant :Aruna Asaf Ali Marg, 110 067 New 

Delhi, India Delhi India 

(72)Name of Inventor :  

   1)KAUL, Tanushri  

   2)SUBRAMANYAM, Chinreddy  
 

(57) Abstract : 

The present invention discloses phytase enriched tomato fruit and methods for producing thereof. The method includes transforming a 

phytase coding gene sequence obtained from Bacillus subtilis operably linked to 5Ê and 3Ê regulatory sequences capable of 

directing the expression of the phytase into tomato fruit. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038434 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : DESIGN & SYNTHESIS OF POLYANILIE/GRAPHENE OXIDE COMPOSITES FOR EMI 

SHIELDING APPLICATIONS 
 

  

(51) International classification  :C01B25/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UTTARANCHAL UNIVERSITY  
      Address of Applicant :UTTARANCHAL UNIVERSITY, 

PREM NAGAR, DEHRADUN UTTARAKHANAD-248007, 

INDIA Uttarakhand India 

(72)Name of Inventor : 

   1)GAIROLA, SHIV PRASAD  

   2)MOHAMMED, FARUKH  

   3)DHAWAN, SUNDEEP KUMAR  

   4)GAIROLA, PREETI  
 

(57) Abstract : 

The present disquisition is related to the process of making high performance EMI shielding material made up of polyaniline 

and graphene oxide and application thereof. In this finding, the composites of polyaniline and graphene oxide were prepared by in 

situ interfacial polymerization method which can find applications in the shielding of electronic gadgets from the incoming 

and outgoing electromagnetic waves in X- band 8.2- 12.4 GHz. 9raphene oxide (GO) is added to enhance the shielding effectiveness 

of the matrix. The shielding studies shows that the 5% concentration of GO in the polyaniline (95%) matrix improves the absorption 

contribution to the total shielding effectiveness in the polyanilie/graphene oxide composites. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038442 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : NOVEL HELMET 
 

  

(51) International classification  
:A42B 

3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Vida Salvateur International Pvt. Ltd. 
      Address of Applicant :1098/44, DDA Flats, Kalkaji, New 

Delhi  110019 Delhi India 

(72)Name of Inventor : 

   1)Prateek Kumar  
 

(57) Abstract : 

A novel helmet is disclosed. The helmet comprises a device adapted to be secured with a normal helmet. The device comprises a light 

dependent resistor and infrared sensor, adapted to be connected to with a microprocessor. A gyroscope and an accelerometer adapted 

to be connected with a microprocessor are provided for sensing speed and orientation of vehicle rider with respect to gravity. A 

barometric pressure sensor, adapted to be connected with the microprocessor, is provided for sensing pressure & altitude. A Bluetooth 

module is provided for establishing connection with the phone of the vehicle rider. A rechargeable battery is provided for energizing 

all the above mentioned electronic components used in the device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038475 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : RELIEF SPRAY FORMULATION 
 

  

(51) International classification  
:A61K 

36/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANIL KHANNA  
      Address of Applicant :D-199, DEFENSE COLONY, NEW 

DELHI- 110024. Delhi India 

(72)Name of Inventor : 

   1)ANIL KHANNA  
 

(57) Abstract : 

The present invention relates to a herbal pain-relief composition which is formulated from herbal and natural ingredients without any 

toxic side-effects based on the active properties of pain relief (anodyne), inflammation reduction (anti-inflammatory) and healing 

properties of herbs and their extracts in a synergistic combination. Said herbal pain relief composition comprising therapeutically 

effective amounts of water soluble active ingredients, at least one carrier, at least one solubilizer and at least one water soluble natural 

preservative. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038496 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : AN ICE TRAY TO REDUCE ICE MAKING TIME IN A REFRIGERATOR AND A METHOD 

THEREOF 
 

  

(51) International classification  :F01M9/10  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG ELECTRONICS INC.  
      Address of Applicant :20 Yeouido-dong, Yeongdeungpo-gu, 

Seoul 150-721, Republic of Korea Republic of Korea 

(72)Name of Inventor : 

   1)KUMAR SACHIN  

   2)AGRAWAL PRAVEEN  
 

(57) Abstract : 

The present invention provide an refrigerator (100) including a cabinet (102); a freezing compartment (104) mounted over a 

refrigerating compartment (106) disposed in the cabinet (102) and an ice tray (110) for making ice. The ice tray (100) comprises a 

body (110 a) including a plurality of cavities (110 b). Each cavity (110 b) is insert molded with metal inserts (110 c) at bottom section 

to facilitate better heat transfer and accelerate ice formation. Figure 1 (a) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201711038504 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2017 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : SPEAKER FOR VEHICLE•  
 

  

(51) International classification  :H04M1/6083  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HYUNDAI MOTOR COMPANY  
      Address of Applicant :12, Heolleung-ro, Seocho-gu, Seoul 

06797, Republic of Korea Republic of Korea 

   2)KIA MOTORS CORPORATION  
(72)Name of Inventor : 

   1)KIM, Dong Kyu  

   2)LEE, Jaejun 

   3)BATTE, Jaya Prakash 

   4)MUNAGA, Masthan, Vikas 
 

(57) Abstract : 

A speaker for a vehicle includes: a base plate which is installed in a door of the vehicle and includes a first coupling portion; and a 

speaker module including a second coupling portion. In particular, the first coupling portion has a predetermined pattern formed along 

a circumferential direction of the inner surface of the first coupling portion, and the second coupling portion includes a predetermined 

pattern formed along a circumferential direction of the outer surface of the second coupling portion such that the second coupling 

portion is interlocked with the first coupling portion, and a connector. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814031330 A 

(19) INDIA  

(22) Date of filing of Application :21/08/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : METHOD FOR IMAGE-PROCESSING AND MOBILE TERMINAL USING DUAL CAMERAS 
 

  

(51) International classification  :H04N5/225  

(31) Priority Document No  :201711060116.4  

(32) Priority Date  :01/11/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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        Filing Date 
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(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :NO. 18 HAIBIN ROAD, WUSHA, 

CHANGÊAN, DONGGUAN, GUANGDONG 523860, CHINA 

China 

(72)Name of Inventor : 

   1)OUYANG, DAN 

   2)TAN, GUOHUI  
 

(57) Abstract : 

A method for image processing and a mobile terminal, and a computer readable medium are disclosed. In one method, n number of 

first images and m number of second images are acquired. The first images and the second images are captured by a primary camera 

and a secondary camera respectively, and both the n and the m are integers greater than 2. A synthesizing-denoising process is 

performed on the n number of first images and the m number of second images respectively to obtain a primary image and a 

secondary image respectively. Depth information of the primary image is obtained based on the primary image and the secondary 

image. A blurring process for the primary image is then performed based on the depth information of the primary image to obtain a 

target image. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814031436 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : IMAGE-PROCESSING METHOD, APPARATUS AND DEVICE 
 

  

(51) International classification  :G06K9/36  

(31) Priority Document No  :201711059105.4  

(32) Priority Date  :01/11/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :NO. 18 HAIBIN ROAD, WUSHA, 

CHANGÊAN, DONGGUAN, GUANGDONG 523860, CHINA 

China 

(72)Name of Inventor : 

   1)OUYANG, DAN 

   2)TAN, GUOHUI  
 

(57) Abstract : 

An image-processing method, an apparatus and a device are provided. The method includes: controlling a primary camera to capture a 

plurality of primary images, and simultaneously controlling a secondary camera to capture a plurality of secondary images; obtaining 

a reference primary image from the primary images, and obtaining a reference secondary image co-captured with the reference 

primary image from the secondary images; starting a multithread-based parallel processing mechanism, calling a first thread to 

perform a multiframe-synthesizing noise-reduction process for the primary images so as to generate a target primary image, and 

simultaneously calling a second thread to obtain depth information according to the reference primary image and the reference 

primary image; and performing a blurring process for a background region of the target primary image according to the depth 

information. Thus, it improves the accuracy of calculating the depth information and the image-processing efficiency thereof. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814031478 A 

(19) INDIA  

(22) Date of filing of Application :22/08/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : FUNCTIONAL DEVICE, ELECTRONIC APPARATUS, AND MOBILE TERMINAL 
 

  

(51) International classification  :H04M1/02  

(31) Priority Document No  :201721431565.0  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :NO. 18 HAIBIN ROAD, WUSHA, 

CHANG'AN, DONGGUAN, GUANGDONG  523860, CHINA 

China 

(72)Name of Inventor : 

   1)ZENG, YUANQING  
 

(57) Abstract : 

A functional device may include a base defining a cavity, a functional component received in the cavity and a magnetic assembly 

received in the cavity. The magnetic assembly may include a first magnetic element fixed on the functional component, a second 

magnetic element fixed on the base and at least one third magnetic element arranged between the first magnetic element and the 

second magnetic element. When each of the first, second, and at least one third magnetic elements is repulsed to an adjacent magnetic 

element, the functional component is forced to extend out of the cavity. When each of the first, second, and at least one third magnetic 

elements is attracted to the adjacent one, the functional component is pulled to retract into the cavity. 
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(54) Title of the invention : HEADLIGHT CONTROL SYSTEM 
 

  

(51) International classification  :B60Q1/08  

(31) Priority Document No  
:2017-
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(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  
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        Filing Date 
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(71)Name of Applicant :  

   1)TOYOTA JIDOSHA KABUSHIKI KAISHA  
      Address of Applicant :1, Toyota-cho, Toyota-shi, Aichi-ken, 

471-8571, Japan Japan 

(72)Name of Inventor : 

   1)HARADA, Tadakazu 
 

(57) Abstract : 

A headlight control system (10) controls a headlight of a moving object. The moving object includes the headlight (20) including a 

plurality of light emission units, 5 and an imaging unit (30) configured to capture images of circumstances in front. The headlight 

control system (10) includes an irradiation pattern controller (110) configured to perform control for changing at least one of presence 

or absence of light emission and a degree of light emission of each of the light emission units to change an irradiation pattern of the 

headlight (20) to one of a plurality of irradiation patterns, an imaging 10 controller (120) configured to perform control such that the 

imaging unit (30) captures the images of the circumstances in front for each of the irradiation patterns to acquire captured images, and 

a learning unit (130) configured to learn an irradiation pattern suitable for the circumstances in front based on captured images 

captured for each of the irradiation patterns. 
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(54) Title of the invention : BLADE AND BLADE DIHEDRAL ANGLE 
 

  

(51) International classification  :F01D 5/14  

(31) Priority Document No  :1352495  

(32) Priority Date  :20/03/2013 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2014/050623  

:18/03/2014 

(87) International Publication No  :WO2014/147332  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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:NA 
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:NA 
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(71)Name of Applicant :  

   1)SNECMA 
      Address of Applicant :2 BOULEVARD DU GENERAL 

MARTIAL VALIN, F -75015 PARIS (FR) France 

(72)Name of Inventor : 

   1)CELLIER, DAMIEN  
 

(57) Abstract : 

The invention relates to a compressor blade defined at each of the points on its surface by a sweep angle and a dihedral angle, 

comprising: -a root, -a tip, the distance between the root and the tip, measured along an axis referred to as the radial axis, 

perpendicular to an axis of rotation of the compressor, being referred to as the radial height (h), - a zone, comprised between the root 

and the tip, a first part of which has a strictly positive leading edge dihedral angle, and a second part of which has a strictly negative 

leading edge dihedral angle, - the zone of maximum dihedral angle being comprised, along said radial axis, between r = 0.25 h and r = 

0,7 h. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814038897 A 

(19) INDIA  

(22) Date of filing of Application :12/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : EXHAUST PIPE ASSEMBLY AND EXHAUST GAS TREATMENT SYSTEM 
 

  

(51) International classification  :F01N13/102  

(31) Priority Document No  :201711037860.2  

(32) Priority Date  :30/10/2017 
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(71)Name of Applicant :  

   1)ROBERT BOSCH GMBH 
      Address of Applicant :Postfach 30 02 20, 70442 Stuttgart, 

Germany Germany 

(72)Name of Inventor : 

   1)QI, Ping 

   2)DOEHRING, Christoph  

   3)DING, Ningning 
 

(57) Abstract : 

The present subject matter provides an exhaust pipe assembly (10), comprising a front exhaust pipe (11), a mixing pipe (12) and a rear 

exhaust pipe (13), with the front exhaust pipe (11) being disposed as to enable an exhaust gas to flow into the mixing pipe (12) in a 

first flow direction, and an injector (15) being connected to the exhaust pipe assembly (10), the injector (15) injecting a flammable 

fluid into the mixing pipe (12) in a second flow direction; a guard plate (14) is further disposed in the exhaust pipe assembly (10), the 

guard plate (14) being a perforated plate disposed upstream of the injector (15) in the first flow direction. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814039236 A 
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(54) Title of the invention : RESIN-MADE FUEL TANK OF SADDLE RIDING VEHICLE 
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(72)Name of Inventor : 

   1)TABUCHI, Daisuke 

   2)KURATA, Ko  
 

(57) Abstract : 

To provide a resin-made fuel tank of a saddle riding vehicle where the decrease of a capacity of a fuel tank can be suppressed without 

affecting a barrier layer. [Solution] In a resin-made fuel tank of a motorcycle as a saddle riding vehicle where a tank wall 33 is formed 

of: a resin-made tank body 31; and a barrier layer 32 formed on an inner surface of the tank body at the time of forming the tank body 

by injection molding,, the barrier layer provided for suppressing permeation of fuel, wherein a semi-cylindrical recessed portion 16g 

indented toward the Inward of the tank is integrally formed with the tank wall, and an activated carbon storing portion 14S of a 

canister 14 is formed by covering a space which includes th semi-cylindrical recessed portion with a lid member 34. 
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(22) Date of filing of Application :17/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ROTATING ELECTRICAL MACHINE, STATOR CORE AND STATOR CORE ASSEMBLING 

METHOD 
 

  

(51) International classification  :H02K1/18  

(31) Priority Document No  
:2017-

208908  

(32) Priority Date  :30/10/2017 

(33) Name of priority country  :Japan 
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      Address of Applicant :3-1-1, Kyobashi, Chuo-ku, Tokyo 104-
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(72)Name of Inventor : 

   1)KURITA, Satoshi 

   2)TSUBOI, Yuichi 
 

(57) Abstract : 

A rotating electrical machine (200) comprises: a rotor (10) having a rotor shaft (11) and a rotor core (12) ; a stator (20) having a stator 

core (100) and stator windings; and two bearings (63). The stator core (100) has: a plurality of electromagnetic steel plates (120) each 

having an opening with a plurality of teeth (103) protruding radially inward; two inner clampers (130) holding the teeth (103) at both 

sides axially; and two outer clampers disposed radially outside the two inner clampers (130) and holding the electromagnetic steel 

plates (120) axially via the two inner clampers (130) . Each of the two inner clampers (130) has inner clamper pieces (130a) arranged 

adjacent to one another in the circumferential direction. The outer clampers, the inner clampers (130) and the electromagnetic steel 

plates (120) have assembling pin holes (145, 135, 115) which are disposed with circumferential intervals therebetween, as viewed in 

the axial direction, and through which assembling pins (160) extend. 
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(54) Title of the invention : VEHICLE 
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   6)Makoto IKEGAMI  
 

(57) Abstract : 

A vehicle includes: a vehicle main body having a passenger compartment (47) and a rear compartment (49) located more rearward 

than the passenger compartment (47); a rear hatch (52) provided on the vehicle main body and configured to open and close the rear 

compartment (49); a cooling box (53) disposed in the rear compartment (49); a first communication device (61) configured to 

communicate with an external server; a second communication device (64) having a communication distance shorter than that of the 

first communication device (61); a locking device configured to lock the rear hatch (52); and a processor.  The processor is configured 

to receive information about an opening signal from the server through the first communication device (61), and to open the rear hatch 

(52) when the processor receives the opening signal through the second communication device (64). 
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(72)Name of Inventor : 
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   3)LIU, Mei  

   4)ZHANG, Jun 
 

(57) Abstract : 

A method for controlling data transmission, device, and storage medium are provided. The method for controlling data transmission is 

applied to a first device and the method includes that a request for data transmission is sent; a main transmission path that fed back by 

a second device based on the request is received, here, the main transmission path is generated by connecting M sink nodes between 

the first device and the second device and M is an integer greater than 1; and the data transmission with the second device is 

performed according to the main transmission path. 
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      Address of Applicant :15-3, Konan 2-chome, Minato-ku, 

Tokyo 108-6290, Japan Japan 

(72)Name of Inventor : 

   1)FUNAOKA , Takayuki 
 

(57) Abstract : 

An accessory for a camera, includes: a first terminal; a second terminal through which a first power is supplied; a third terminal used 

for a ground for the first power; a fourth terminal through which a second power is supplied; a fifth terminal used for a ground for the 

second power; a sixth terminal used to indicate whether communication is allowed; an eighth terminal receiving a first clock of a first 

cycle; a seventh terminal receiving a first data signal in synchronization with the first clock; a ninth terminal outputting a third data 

signal in synchronization with the first clock; a tenth terminal outputting a second clock of a second cycle longer than the first cycle; 

and an eleventh terminal, wherein: the third, fourth and fifth terminals are positioned between the second and sixth terminals; and the 

seventh, eighth and ninth terminals are positioned between the sixth and tenth terminals. 
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   3)NAGAOKA, Koji  

   4)FUNAOKA, Takayuki  
 

(57) Abstract : 

An accessory for a camera body including a plurality of camera-side terminals, a camera-side protruding portion, and an elastic 

member, the accessory includes: a first tenninal that changes a voltage at the first camera-side tenninal by contacting with a first 

camera-side terminal; an eighth terminal to which a first clock signal is input by contacting with a first camera-side clock terminal; a 

tenth tenninal that outputs a second clock signal by contacting with a second camera-side clock tenninal; and an accessary-side 

protruding portion that is to be pressed toward the camera body side by the elastic member, wherein: the accessory-side protruding 

portion has a contacting portion to contact with the elastic member; and a distance between the eighth terminal and the contacting 

portion and a distance between the tenth terminal and the contacting portion are shorter than a distance between the first terminal and 

the contacting portion. 
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(33) Name of priority country /region :Taiwan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SANJET INTERNATIONAL CO., LTD.  
      Address of Applicant :No.288-1, Desheng Rd., Daya Dist., 

Taichung City 428, Taiwan, 

(72)Name of Inventor : 

   1)CHING-SAN CHANG 
 

(57) Abstract : 

An automatic tool changing system for a machine tool includes a case, a rotating shaft, a tool change arm, and a power unit. The 

power unit is disposed in the case, and includes a fixing shaft and a rotating base. An armature coil assembly is disposed on an outer 

contour of the fixing shaft. A field magnet corresponding to the armature coil assembly is disposed on the rotating base. A cam profile 

contacting with the rollers on the rotating shaft is formed on an outer peripheral surface of the rotating base. When the armature coil 

assembly is energized, a magnetic field generated by the armature coil assembly rotates the rotating base via the field magnet. With 

the design of the cam profile, the rollers could be moved, whereby to rotate the rotating shaft so as to rotate the tool change arm to 

change the cutting tool. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040928 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : METHOD AND APPARATUS FOR IMAGE PROCESSING, AND COMPUTER-

READABLESTORAGE MEDIUM 
 

  

(51) International classification  :G06T5/00  

(31) Priority Document No  :201711040533.2  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18, Haibin Road, Wusha, Chang'an, 

Dongguan, Guangdong 523860, China China 

(72)Name of Inventor : 

   1)Huichao WANG 
 

(57) Abstract : 

The present disclosure relates to a method and apparatus for image processing, and a computer-readable storage medium. The method 

includes the following actions. Face recognition is performed on an image to be processed to recognize a face region in the image to 

be processed. Facial feature recognition points in the face region are acquired. Coordinate values of the facial feature recognition 

points in a coordinate system are acquired. Distances between the facial feature recognition points and angles of a coordinate axis of 

the coordinate system relative to lines each connecting two of the facial feature recognition points are determined according to the 

coordinate values. A deviation angle of the face region is determined according to the distances between the facial feature recognition 

points and the angles of the coordinate axis relative to the lines each connecting two of the facial feature recognition points. A 

retouching template corresponding to the deviation angle is acquired. The face region is retouched according to the retouching 

template. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040961 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : IMAGE PROCESSING METHOD AND DEVICE, ELECTRONIC DEVICE AND COMPUTER-

READABLE STORAGE MEDIUM 
 

  

(51) International classification  :G06K9/36  

(31) Priority Document No  :201711045673.9  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No. 18, Haibin Road, Wusha, 

ChangÊan Dongguan, Guangdong-523860, China China 

(72)Name of Inventor : 

   1)Yuanqing ZENG 
 

(57) Abstract : 

An image processing method and device, an electronic device and a computer  readable storage medium are provided. The method 

includes that: face recognition is performed on an image to be processed; responsive to detecting that the image to be processed 

includes a portrait, a shooting distance of the portrait is acquired; responsive to determining that the shooting distance meets a preset 

distance condition, a parameter relationship matched with the met distance condition is acquired; a beauty parameter corresponding to 

the shooting distance is selected according to the parameter relationship; and beauty processing is performed on the portrait according 

to the beauty parameter 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040981 A 

(19) INDIA  

(22) Date of filing of Application :30/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : STEREOSCOPIC DISPLAY DEVICE HAVING A BARRIER PANEL 
 

  

(51) International classification  :G02B27/26  

(31) Priority Document No  
:10-2017-

0144062  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  
:Republic 

of Korea 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG Display Co., Ltd. 
      Address of Applicant :128, Yeoui-daero, Yeongdeungpo-gu, 

Seoul 07336, Republic of Korea Republic of Korea 

(72)Name of Inventor : 

   1)JIN, You-Yong 

   2)JEON, Wook 

   3)IM, Hee-Jin 

   4)LEE, Yong-Ku  

   5)JANG, Ju-Hoon 

   6)KIM, Dong-Yeon 

   7)MOON, Woon-Chan 
 

(57) Abstract : 

A stereoscopic display device having a barrier panel (200) is provided. The barrier panel (200) may include lower channels (240), a 

channel insulating layer (260) and upper channels (250), which are sequentially stacked on a barrier panel. The lower channels (240) 

may be disposed between the upper channels (250) . Each of the lower channels (240) may include a first sub-channel (241), a second 

sub-channel (242) and a lower insulating layer (243). The lower insulating layer (243) may be spaced away from the first sub-channel 

(241) . The second sub-channel (242) may be connected to an end region of the first sub-channel (241) facing the upper channels 

(250). The second sub-channel (242) may be extended along a side wall of the lower insulating layer (24 3) facing the first sub-

channel (241). Thusf in the stereoscopic display device according to the embodiment of the present invention a distance between the 

lower channels (240) may be minimized. Therefore, in the stereoscopic display device according to the embodiments of the present 

invention, a proper viewing range of the stereoscopic image may be moved according to the location of the viewer, naturally. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040387 A 

(19) INDIA  

(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ACCESSORY 
 

  

(51) International classification  :G03B17/14  

(31) Priority Document No  
:2017-

206882  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Nikon Corporation  
      Address of Applicant :15-3, Konan 2-chome, Minato-ku, 

Tokyo 108-6290, Japan Japan 

(72)Name of Inventor : 

   1)NAGAOKA, Koji  

   2)KOTANI, Noriyasu  
 

(57) Abstract : 

An interchangeable lens is removably attached to a camera body including a body-side mount, an image sensor, a plurality of body-

side claws disposed outside of the image sensor and a plurality of elastic members respectively disposed on image sides of the body-

side claws. The interchangeable lens includes the lens-side mount, first and third lens-side claws engaged with the plurality of body-

side claws upon attachment to the camera body. The first and third lens-side claws project from the cylindrical portion in the outer 

periphery direction of the lens-side mount and extend in the circumferential direction around the optical axis. The first and third lens-

side claws are in contact with the two elastic members opposite to each other across an optical axis in once upon attachment to the 

camera body. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040388 A 

(19) INDIA  

(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ACCESSORY 
 

  

(51) International classification  :G03B17/14  

(31) Priority Document No  
:2017-

206880  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Nikon Corporation  
      Address of Applicant :15-3, Konan 2-chome, Minato-ku, 

Tokyo 108-6290, Japan Japan 

(72)Name of Inventor : 

   1)NAGAOKA, Koji  

   2)KOTANI, Noriyasu  
 

(57) Abstract : 

An interchangeable lens is removably attached to a camera body including a body-side mount, an image sensor, body-side tenninals 

and a first to fourth body-side claws. The interchangeable lens includes the lens-side mount, lens-side tenninals which are in contact 

with body-side terminals, a first to fourth lens-side claws engaged with the first to fourth body-side claws once the interchangeable 

lens is attached to the camera body. The first and third lens-side claws are disposed on a third lens-side line intersecting with the first 

lens-side line at an optical axis with approximately 45 degrees. The first lens-side line passes through a center between opposite ends 

of the first lens-side claw to the optical axis. The second and fourth lens-side claws are disposed on a fourth lens-side line orthogonal 

to the third lens-side line at the optical axis. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040389 A 

(19) INDIA  

(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ACCESSORY 
 

  

(51) International classification  :G03B17/00  

(31) Priority Document No  
:2017-

207116  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Nikon Corporation  
      Address of Applicant :15-3, Konan 2-chome, Minato-ku, 

Tokyo 108-6290, Japan Japan 

(72)Name of Inventor : 

   1)GOTO, Takao 

   2)KATSUDA, Osamu 

   3)NAGAOKA, Koji  

   4)FUNAOKA, Takayuki  
 

(57) Abstract : 

An accessory for a camera body including a plurality of camera-side terminals, a camera-side protruding portion, and an elastic 

member, the accessory includes: a first tenninal that changes a voltage at the first camera-side tenninal by contacting with a first 

camera-side tenninal; an eighth tenninal to which a first clock signal is input by contacting with a first camera-side clock terminal; a 

tenth tenninal that outputs a second clock signal by contacting with a second camera-side clock tenninal; and an accessary-side 

protruding portion that is to be pressed toward the camera body side by the elastic member, wherein a distance between the eighth 

tenninal and the accessary-side protruding portion and a distance between the tenth tenninal and the accessary-side protruding portion 

are shorter than a distance between the first terminal and the accessary-side protruding portion. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040390 A 

(19) INDIA  

(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ACCESSORY 
 

  

(51) International classification  :G03B17/14  

(31) Priority Document No  
:2017-

206881  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Nikon Corporation  
      Address of Applicant :15-3, Konan 2-chome, Minato-ku, 

Tokyo 108-6290, Japan Japan 

(72)Name of Inventor : 

   1)NAGAOKA, Koji  

   2)KOTANI, Noriyasu  
 

(57) Abstract : 

An interchangeable lens is removably attached to a camera body including a body-side mount, body-side terminal group disposed 

above an upper side of an image sensor and a first to fourth body-side claws. The second body-side claw extends in circumferential 

direction with a center angle and is located outside the body-side terminal group. The interchangeable lens includes the lens-side 

mount, lens-side terminal group, a first to fourth lens-side claws engaged with the first to fourth body-side claws in proper attachment 

of the interchangeable lens. The four body-side claws are respectively disposed in four regions divided by a first and second body-side 

lines in relation to the arc-shaped body-side terminal group. The interchangeable lens is inserted to the camera body and rotated by a 

first angle for attaching and the terminals of the camera body and the interchangeable lens are connected each other. The center angle 

of the second body-side claw is smaller than the first angle. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814039500 A 

(19) INDIA  

(22) Date of filing of Application :18/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : METHOD FOR RESOURCE ALLOCATION AND TERMINAL DEVICE 
 

  

(51) International classification  :H04B17/382  

(31) Priority Document No  :201711047929.X  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :NO. 18, HAIBIN ROAD, WUSHA, 

CHANG'AN, DONGGUAN, GUANGDONG 523860, CHINA 

China 

(72)Name of Inventor : 

   1)CHEN, YAN 

   2)CHENG, JIE 
 

(57) Abstract : 

A method for resource allocation and a terminal device are provided. The method includes the following. An operating system first 

identifies an internal running scenario of a target application running in a foreground of a terminal device. The operating system then 

acquires a plurality of resource adjustment strategies associated with preset system resources to-be-adjusted in the internal running 

scenario. The operating system acquires status information of the internal running scenario. Thereafter, the operating system adjusts 

usage priorities of the plurality of resource adjustment strategies according to the status information. At last, the operating system 

adjusts the preset system resources to-be-adjusted by selecting a resource adjustment strategy with the highest priority. According to 

embodiments of the present disclosure, it is beneficial to reduce power consumption of a running process of the target application. Fig. 

2 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814039535 A 

(19) INDIA  

(22) Date of filing of Application :18/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ROTATING ELECTRICAL MACHINE AND DIAGNOSTIC METHOD FOR THE SAME 
 

  

(51) International classification  :H02K11/00  

(31) Priority Document No  
:2017-

206955  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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:NA 
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(71)Name of Applicant :  

   1)MITSUBISHI HITACHI POWER SYSTEMS, LTD.  
      Address of Applicant :3-1, Minatomirai 3-chome, Nishi-ku, 

Yokohama-shi, Kanagawa 220-8401, Japan Japan 

(72)Name of Inventor : 

   1)Yuichi SEKINE  

   2)Keiji SUZUKI  

   3)Keisuke KUMANO  

   4)Tamami KURIHARA  

   5)Yuichi TAKAHASHI  
 

(57) Abstract : 

A rotating electrical machine of the present invention evaluates a relative displacement of members and improves reliability further 

even when two or more members operate or move. A rotating electrical machine of the present invention comprises a stator and a 

rotor disposed on an inner side of the stator with a predetermined gap. The stator includes vibration measuring devices, each of the 

vibration measuring devices placed on each of at least two members included in the stator, the members having different 

displacements or phases with each other. The rotating electrical machine includes a device that acquires a relative displacement of one 

of the members included in the stator by evaluating a difference between displacements or phases measured by the vibration 

measuring devices and that evaluates a lifetime of the one of the members included in the stator based on the relative displacement. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814039551 A 

(19) INDIA  

(22) Date of filing of Application :18/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : STEPLESS TRANSMISSION CAPABLE OF OPERATING CONTINUOUSLY 
 

  

(51) International classification  :B60K6/547  

(31) Priority Document No  :106137591  

(32) Priority Date  :31/10/2017 

(33) Name of priority country / region :Taiwan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MOTIVE POWER INDUSTRY CO., LTD.  
      Address of Applicant :NO.66, Shanjiao Rd., Fu-Sing Village, 

Dacun Township, Changhua County 515, Taiwan 

(72)Name of Inventor : 

   1)CHENG, HSIN-LIN  
 

(57) Abstract : 

A stepless transmission capable of operating continuously having a supportive rotating element (4); a plurality of transmission spheres 

(5) disposed on the supportive rotating element (4); a plurality of driving rods (6) rotatably connected to the transmission spheres (5);a 

power input clamping rotating element (7); a power output clamping rotating element (8),where in the transmission spheres (5) are 

disposed between the power input clamping rotating element (7), power output clamping rotating element (8)and supportive rotating 

element (4); an accelerating planet gear train (3);a first decelerating planet gear train (1);a transmission shaft (9);a first one-way 

transmission rotating element (111)connected between the transmission shaft (9) and a carrier (33) of the accelerating planet gear train 

(3); a second one-way transmission rotating element (112)connected between the carrier (33) of the accelerating planet gear train (3) 

and a first carrier (13) of the first decelerating planet gear train (1). Therefore, the stepless transmission capable of operating 

continuously to transmit power instantly and steadily. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814039611 A 

(19) INDIA  

(22) Date of filing of Application :18/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : METHOD FOR CONTROLLING THE ACCESS TO A SECURE AREA OF AN EQUIPMENT, 

ASSOCIATED COMPUTER PROGRAM, COMPUTER MEDIUM AND EQUIPMENT 
 

  

(51) International classification  :G06F21/00  

(31) Priority Document No  :17 60159  

(32) Priority Date  :27/10/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALSTOM TRANSPORT TECHNOLOGIES  
      Address of Applicant :48 rue Albert Dhalenne 93400 SAINT-

OUEN, France France 

(72)Name of Inventor : 

   1)DEGENEVE, Xavier 

   2)FOUQUES, Baptiste 
 

(57) Abstract : 

The present invention relates to a method for controlling access to a secure zone (42) of an electronic equipment (12) from a computer 

file, the equipment (12) comprising a memory (14) comprising a reference access right to the electronic equipment (12), the method 

comprising: - acquiring a reference authenticator via the computer file, - acquiring an authenticator from the user, - authenticating the 

user by comparing the authenticator from the user with the reference authenticator, - acquiring an access right via the computer file 

when, at the end of the authentication, the authenticator from the user is compliant with the reference authenticator, and - opening an 

access session to said at least one corresponding secure zone (42), when the acquired access right corresponds to the reference access 

right in the memory (14). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040391 A 

(19) INDIA  

(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ACCESSORY 
 

  

(51) International classification  :G03B17/02  

(31) Priority Document No  
:2017-

207123  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Nikon Corporation  
      Address of Applicant :15-3, Konan 2-chome, Minato-ku, 

Tokyo 108-6290, Japan Japan 

(72)Name of Inventor : 

   1)FUNAOKA, Takayuki  
 

(57) Abstract : 

An accessory removably attachable to a camera body and including a plurality of terminals, includes: a first terminal; a second 

terminal through which a first power supply voltage is supplied from the camera body; a third terminal; a fourth terminal; a fifth 

terminal; a sixth terminal; an eighth terminal that receives a first clock signal of a first cycle from the camera body; a seventh terminal; 

a ninth terminal; a tenth terminal that outputs a second clock signal of a second cycle to the camera body, the second cycle being 

longer than the first cycle; and an eleventh terminal, wherein: a distance between the tenth terminal and the second terminal is longer 

than a distance between the eighth terminal and the second terminal. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040392 A 

(19) INDIA  

(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ACCESSORY 
 

  

(51) International classification  :G03B17/00  

(31) Priority Document No  
:2017-

207121  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Nikon Corporation  
      Address of Applicant :15-3, Konan 2-chome, Minato-ku, 

Tokyo 108-6290, Japan Japan 

(72)Name of Inventor : 

   1)FUNAOKA, Takayuki  

   2)YASUDA, Kiyoshi 

   3)SUGIYAMA, Hideaki  
 

(57) Abstract : 

An accessory for a camera body, the camera body including a second camera-side clock terminal to which a second clock signal is 

input, a first camera-side power supply terminal that outputs first power, and a camera-side input terminal to which a signal indicating 

whether or not data communication is allowed is input, the accessory includes: a second terminal that contacts with the first camera-

side power supply terminal; a sixth terminal that contacts with the camera-side input terminal; a tenth terminal that contacts with the 

second camera-side clock terminal; a first terminal group comprising a plurality of terminals between the second terminal and the 

sixth terminal; and a second terminal group comprising a plurality of terminals between the sixth terminal and the tenth terminal, 

wherein the number of terminals in the first terminal group is same as the number of terminals in the second terminals. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040393 A 

(19) INDIA  

(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ACCESSORY 
 

  

(51) International classification  :G03B17/00  

(31) Priority Document No  
:2017-

207117  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Nikon Corporation  
      Address of Applicant :15-3, Konan 2-chome, Minato-ku, 

Tokyo 108-6290, Japan Japan 

(72)Name of Inventor : 

   1)FUNAOKA, Takayuki  
 

(57) Abstract : 

An accessory for a camera includes: a first terminal; a second terminal; a third terminal; a fourth terminal; a fifth terminal; a sixth 

terminal; an eighth terminal that receives a first clock signal of a first cycle from the camera; a seventh terminal that receives a first 

data signal in synchronization with the first clock signal; a ninth terminal that outputs a third data signal to the camera in 

synchronization with the first clock signal; a tenth terminal that outputs a second clock signal of a second cycle to the camera, the 

second cycle being longer than the first cycle; and an eleventh terminal that outputs a second data signal to the camera in 

synchronization with the second clock signal, wherein: the eighth terminal is positioned between the seventh terminal and the ninth 

terminal, and the tenth terminals is positioned between the ninth terminal and the eleventh terminal. 
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(54) Title of the invention : ACCESSORY 
 

  

(51) International classification  :G03B17/02  

(31) Priority Document No  
:2017-

207118  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Nikon Corporation  
      Address of Applicant :15-3, Konan 2-chome, Minato-ku, 

Tokyo 108-6290, Japan Japan 

(72)Name of Inventor : 

   1)FUNAOKA, Takayuki  

   2)YASUDA, Kiyoshi 

   3)SUGIYAMA , Hideaki 
 

(57) Abstract : 

An accessory that can be attached to a camera body, the camera body including a first camera-side clock tenninal that outputs a first 

clock signal, a first camera-side data tenninal that outputs a first data signal, and a third camera-side data tenninal to which a third data 

signal is input, the accessory includes: an eighth terminal that is brought into contact with the first camera-side clock terminal; a 

seventh terminal that is brought into contact with the first camera-side data terminal; and a ninth terminal that is brought into contact 

with the third camera-side data tenninal, wherein the eighth terminal is positioned between the seventh tenninal and the ninth terminal. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040395 A 

(19) INDIA  

(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ACCESSORY 
 

  

(51) International classification  :G03B17/02  

(31) Priority Document No  
:2017-

207119  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Nikon Corporation  
      Address of Applicant :15-3, Konan 2-chome, Minato-ku, 

Tokyo 108-6290, Japan Japan 

(72)Name of Inventor : 

   1)FUNAOKA, Takayuki  

   2)YASUDA, Kiyoshi 

   3)SUGIYAMA, Hideaki  
 

(57) Abstract : 

An accessory that can be attached to a camera body, the camera body including a first camera-side clock terminal that outputs a first 

clock signal, a second camera-side clock terminal to which a second clock signal is input, and a first camera-side power supply 

terminal that outputs first power, the accessory includes: an eighth terminal that is brought into contact with the first camera-side clock 

terminal; a tenth terminal that is brought into contact with the second camera-side clock terminal; and a second terminal that is 

brought into contact with the first camera-side power supply terminal, wherein: a distance between the tenth terminal and the second 

terminal is longer than a distance between the eighth terminal and the second terminal. 

  

 

No. of Pages : 51 No. of Claims : 35 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18417 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040417 A 

(19) INDIA  

(22) Date of filing of Application :26/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : ANTENNA ASSEMBLY AND WIRELESS COMMUNICATION DEVICE EMPLOYING SAME 
 

  

(51) International classification  :H01Q1/243  
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(32) Priority Date  :30/10/2017 

(33) Name of priority country /region :Taiwan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)CHIUN MAI COMMUNICATION SYSTEMS, INC.  
      Address of Applicant :No. 4, Minsheng St., Tu-Cheng Dist., 

New Taipei City 236, Taiwan,  

(72)Name of Inventor : 

   1)YI-CHIEH LEE  

   2)YEN-HUI LIN  

   3)YUN-JIAN CHANG  

   4)JUNG-CHIN LIN  

   5)GENG-HONG LIOU  

   6)GENG-HONG LIOU  
 

(57) Abstract : 

An antenna assembly (100) includes a side frame (113), a feed portion (14), a ground portion (15), a radiating portion (13), and a first 

matching circuit (20). The side frame (113), defining a first gap (1112), to form a first radiating section (24) from the first gap (1112) 

to a side portion. The radiating portion (13) is inside the side frame (113) and connects to the feed portion (14) and the ground portion 

(15), the radiating portion (13) is spaced apart from the side frame (113) and connected to the first radiating section (24). One end of 

the first matching circuit (20) connects to an end of the first radiating section (24) adjacent to the first gap (1112), another end 

connects to the ground portion (15). The feed portion (14) feeds current into the radiating portion (13), two opposites ends of the first 

radiating section (24) and the first matching circuit (20) to activate radiating signals in a first frequency band. A wireless 

communication device (200) employing the antenna assembly (100) is also provided. 
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(54) Title of the invention : HEAT TREATMENT FACILITY 
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   2)TOYOTA JIDOSHA KABUSHIKI KAISHA  
(72)Name of Inventor : 

   1)Takahiro FUJITA  

   2)Masayoshi IKEYAMA  
 

(57) Abstract : 

A heat treatment facility performing a heat treatment on a workpiece, the heat treatment facility includes: a treatment container in 

which the workpiece is housed; a heater which is provided in the treatment container and heats the workpiece by radiation heat at least 

from below the workpiece; and a plurality of support posts which are provided in the treatment container and support the workpiece. 
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(72)Name of Inventor : 

   1)ZHENG KEL I  
 

(57) Abstract : 

The present invention discloses a holographic eyeglass lens. The holographic eyeglass lens comprises a lens body whose central 

attention optical zone is a free-focus lens, and is provided with a butterfly-shaped holographic zoom ring in a direction from an optical 

center to the edge of the lens, wherein the radius of the butterfly-shaped holographic zoom ring is not smaller than 4.5 mm. An optical 

path guide zone is arranged at the periphery of the lens. The free-focus lens serves to freely focus within a range of 16 mm from the 

optical center. A zone of moving 4.5 mm from the optical center towards the outer edge of the lens is defined as a high-beam focus 

zone. A zone of moving from 4.5 mm to 11.5 mm is defined as a mid-beam focus zone. Then, a zone of moving from 11.5 mm to 16 

mm is defined as a low-beam focus zone. A zone from 16 mm to 38 mm, i.e., the outermost edge of the lens, is defined as the optical 

path guide zone. The holographic eyeglass lens of the present invention brings distinct images and rich gradation in visual sense and 

has good effects of filtering ultraviolet rays, and other light waves of stray light and glare light harmful to sights of the eyes. 
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   2)CHENG, JIE 
 

(57) Abstract : 

A method for resource allocation and a terminal device are provided. The method includes the following. System-state information of 

a terminal device is acquired and the terminal device has a target application running in a foreground of the terminal device. An 

internal running scenario of the target application is determined according to the system-state information. A performance 

improvement strategy corresponding to the internal running scenario is acquired. Allocation of system resources for the internal 

running scenario is adjusted according to the performance improvement strategy. Fig. 2 

  

 

No. of Pages : 40 No. of Claims : 15 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18421 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201814040032 A 

(19) INDIA  

(22) Date of filing of Application :23/10/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : SECTION INSULATOR FOR AN OVERHEAD CONTACT LINE 
 

  

(51) International classification  :H01B17/00  

(31) Priority Document No  :17306497.3  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALSTOM TRANSPORT TECHNOLOGIES  
      Address of Applicant :48 rue Albert Dhalenne 93400 SAINT-

OUEN, France France 

(72)Name of Inventor : 

   1)MICHELI, Silvano  

   2)BORMETTI, Cristian  
 

(57) Abstract : 

Section insulator (1, 1) for an overhead contact line arranged for being placed between two isolated sections of said overhead contact 

line, said section insulator (1, 1) comprising : - an insulating element (2) placed between two contact wires (6a, 6b) of two adjacent 

sections of an overhead line; - two clamps (16, 18) respectively connected on one side to a respective contact wire (6a, 6b) and on the 

other side to a connecting plate (4) arranged for being in turn connected to the insulating element (2), so that the tensile force due to 

the contact wires (6a, 6b) applies along the axis of the insulating bar; - supporting means (22) directly connected to the insulating 

element (2) through the connecting plates (4) and arranged for supporting the section insulator (1, 1) to the overhead line. 
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(57) Abstract : 

An external system-cooperated car-allocation system that performs operation management of a plurality of elevator devices provided 

in a facility such as a building, including: a receiving unit that inputs an operation record of the plurality of elevator devices and event 

information from an external system; a learning unit that stores and learns information of the operation record, which is acquired from 

the receiving unit, as past experience data; a prediction unit that predicts the number of users in a hall on each floor by using storage 

information in the learning unit and the event information; and a hall call registration determination unit that allocates an elevator car 

in advance to a predicted congested floor, in which congestion generation is predicted, on the basis of time information in the event 

information. 
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   1)WANG, Huichao 
 

(57) Abstract : 

The present disclosure provides a white balance processing method. The white balance processing method includes processing (S110) 

an image to determine whether a light source is contained in a scene corresponding to the image; when the light source is contained in 

the scene, processing (S120) the image according to a first predetermined algorithm to acquire color temperature of the light source in 

the scene and performing a white balance processing on the image according to the color temperature of the light source; and when no 

light source is contained in the scene, performing (S130) the white balance processing on the image according to a second 

predetermined algorithm. The present disclosure further provides an electronic device and a non-transitory computer readable storage 

medium. 
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(57) Abstract : 

An image processing method and device, a computer readable storage medium and an electronic device are provided. The method 

includes that: through a first processing unit of a terminal, an image to be processed is acquired and send to a third processing unit of 

the terminal, a facial feature parameter is acquired according to the image to be processed and sent to a second processing unit of the 

terminal; through the second processing unit, an environmental parameter corresponding to the image to be processed is acquired, a 

target beauty parameter is acquired according to the facial feature parameter and the environmental parameter, and the target beauty 

parameter is sent to the third processing unit; and through the third processing unit, the target beauty parameter is received, the image 

to be processed is received, and beauty processing is performed on the image to be processed according to the target beauty parameter. 
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(57) Abstract : 

The present disclosure provides an image processing method, and a device. The method includes controlling a first camera to capture a 

plurality of first images and controlling a second camera to capture a plurality of second images; acquiring a first reference image 

from the plurality of first images and acquiring a second reference image from the plurality of second images; performing composition 

and noise reduction processing on the plurality of primary images by a first thread to generate a composited and noise-reduced image 

and processing the composited and noise-reduced image according to a preset image processing strategy to generate a target image 

and acquiring depth of field information based on the first reference image and the second reference image by a second thread; and 

blurring a background region of the target image according to the depth of field information. 
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(57) Abstract : 

A combustion chamber structure of an internal combustion engine is provided which has valve recesses, a bulge, and a bowl formed in 

or on a top surface of a piston for improving the ignitability of an air-fuel mixture and reducing a loss in cooling burned gas. 

Specifically, the combustion chamber structure of an engine 1 includes an intake-side ridge 23, an exhaust-side ridge 24, a first 

connecting ridge 25, and a second connecting ridge 26. The intake-side ridge 23 passes by intake-side valve recesses 17 and 18 and a 

piston intake-side flat portion 15. The exhaust-side ridge 24 passes by exhaust-side valve recesses 19 and 20 and a piston exhaust-side 

flat portion 16. The first connecting ridge 25 and the second connecting ridge 26 connect ends 24a and 24b of the intake-side ridge 23 

and ends 24a and 24b of the exhaust-side ridge 24 together and extend along outer peripheral edges 5d and 5e of a top surface 5A of a 

piston 5, respectively. The bulge 21 has a first bowl 22 recessed toward a center axis 5a of the piston 5. 
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(57) Abstract : 

An adjustable stroke mechanism has a housing with a central axis and a wall enclosing a cavity. At least one counterweight is 

movably disposed within the cavity. A mounting assembly is disposed within the cavity. The mounting assembly has a workpiece 

attachment mechanism. A stroke adjustor couples the at least one counterweight with the mounting assembly. The stroke adjustor 

enables the counterweight and mounting assembly to move with respect to one another such that a distance between the counterweight 

and the mounting assembly is variably adjusted which, in turn, variably adjusts a stroke radius of the vvorkpiece attachment 

mechanism with respect to the central axis of the housing. 
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(57) Abstract : 

A system (106) for making ice in a refrigerator (100), comprises a reservoir (202) for storing potable water, a water feeding 

mechanism (204), a pump (206) coupled to the reservoir (202), an ice tray (212) including a plurality of cavities (214) for receiving 

potable water, a control unit (306) for controlling the quantity of potable water supplied to the water feeding mechanism (204), a 

control panel (302) connected to the control unit (306) and an ice making button (304) provided on the control panel (302) to 

commence ice making in the refrigerator (100). Further, the water feeding mechanism (204) including a plurality of water feeding 

nozzles (210) supply a limited quantity of potable water in a predetermined manner at regular intervals in to the plurality of cavities 

(214) of the ice tray (212) such that after every interval the potable water in each of the plurality of cavities (214) freezes. FIGURE 2A 
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(57) Abstract : 

A method for conveyance of payment credentials through a third party data source includes: storing, in a memory of a computing 

device, at least a first public key and payment credentials associated with a transaction account; generating, 5   by a generation module 

of the computing device, a machine-readable code encoded with at least the first public key; displaying, by a display device interfaced 

with the computing device, the generated machine-readable code; generating, by the generation module of the computing device, a 

key pair comprised of at least a private key and a second public key; encrypting, by an encryption module of the computing 

10   device, the payment credentials using the private key; and electronically transmitting, by a transmitting device of the computing 

device, the encrypted payment credentials to a publicly accessible data source. 
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(57) Abstract : 

A method for processing travel bids via blockchain includes: receiving an itinerary request including a travel itinerary comprised of 

reservation requests, each reservation request including a type identifier and reservation details; transmitting a blockchain transaction 

to a blockchain network for each reservation requests, the transaction including the reservation details and a unique identifier; 

receiving merchant bid for each reservation request, wherein each merchant bid includes a bid amount and additional bidding details; 

identifying a winning bid for each reservation request based on the bid amount and additional bidding details included in each 

corresponding merchant bid; and transmitting a new blockchain transaction to the blockchain network for each reservation request, 

wherein the blockchain transaction includes the unique identifier and indicates unavailability of the corresponding reservation request. 
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(57) Abstract : 

A method for posting of auditable, immutable data to a blockchain includes: receiving a blockchain comprised of a plurality of blocks, 

each block being comprised of at least a block header and one or more transaction values, wherein each transaction value includes at 

least a transaction hash; receiving a data file associated with a specific transaction hash included in a block in the blockchain, wherein 

the data file includes one or more variables; modifying at least one of the one or more variables included in the data file; generating a 

new hash value via application of one or more hashing algorithms to the modified data file; generating a new transaction value based 

on at least the generated new hash value and the specific transaction hash; digitally signing the generated new transaction value; and 

electronically transmitting the signed new transaction value. 
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(57) Abstract : 

LEARNING BASED INCIDENT OR DEFECT RESOLUTION, AND TEST GENERATION In some examples, learning based 

incident or defect resolution, and test generation may include ascertaining historical log data that includes incident or defect log data 

associated with operation of a process, and generating, based on the historical log data, step action graphs. Based on grouping of the 

step action graphs with respect to different incident and defect tickets, an incident and defect action graph may be generated to further 

generate a machine learning model. Based on an analysis of the machine learning model with respect to a new incident or defect, an 

output that includes a sequence of actions may be generated to reproduce, for the new incident, steps that result in the new incident, 

reproduce, for the new defect, an error that results in the new defect, identify a root cause of the new incident or defect, and/or resolve 

the new incident or defect. REFER TO FIGURE 1 
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(57) Abstract : 

The invention relates to a novel process to prepare eco-friendly products (EcoPro) waste plastic is used for up to 20% to 40% and it 

works as a binder. The remaining portion can be any type of other waste material depending of the product to be developed. The 

present invention discloses various useful products prepared by using only waste materials. 
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(57) Abstract : 

The present invention relates to a flat fin stabilizer system (140). The system (140) is used for sufficient spin to the projectile (100) 

thereby nullifying thrust misalignment during boost phase and geometric and aerodynamic imbalances during ballistic phase of the 

projectile (100). The system (140) includes a fin cylinder (142) having plurality of fins (144) resting on the plurality of fin lugs (146) 

provided on the fin cylinder (142). The spring assembly (147) supports the plurality of fins on the fin cylinder. The spring assembly 

(147) includes a plurality of hinge pin (148) for connecting the plurality of fins (144) to the fin cylinder (142), a plurality of tortional 

spring (152) positioned adjacent to the fin lugs (146) thereby making contact with the fins (144) and a plurality of compression spring 

(150) positioned between the fin lugs (146) thereby making contact with the tortional spring (152). FIG. 2 for publication 
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(57) Abstract : 

The present invention discloses a beverage dispenser comprising a container (1) for containing the beverage to be dispensed from it, 

which is in turn contained inside an outer container (3); a dispensing tap (2) for dispensing beverage; an inlet to the container (1) for 

filling beverage inside the container (1); a holding means (5) and a clipping means (8) configured to carry, the outer container (3) 

having the container (1) inside it, by a person in the torso of the person. The present invention provides a portable beverage dispenser 

that is simple, compact, lightweight, ergonomically and wieldy for use in crowded public transportations. 
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(57) Abstract : 

Provided is an iris lens having a total effective focal length f. From an object side to an imaging plane along the optical axis the iris 

lens sequentially comprises a first lens (L1) a second lens (L2) and a third lens (L3). The first lens (L1) has a positive focal power and 

the object side thereof is a convex surface. Both the second lens (L2) and the third lens (L3) have a positive focal power or a negative 

focal power. The distance TTL from the object side to the imaging plane of the first lens (L1) on the optical axis and the total effective 

focal length f satisfy 0.7<TTL/f<1.1. 

  

 

No. of Pages : 33 No. of Claims : 36 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18437 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201814035311 A 

(19) INDIA  

(22) Date of filing of Application :19/09/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : FUNCTIONAL DEVICE AND MOBILE TERMINAL 
 

  

(51) International classification  :H04W88/02  

(31) Priority Document No  :201711055920.3  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No. 18 Haibin Road, Wusha, 

ChangÊan, Dongguan, Guangdong-523860, China China 

(72)Name of Inventor : 

   1)YUANQING ZENG  
 

(57) Abstract : 

The present disclosure provides a functional device. The functional device may include a frame, a driving assembly, and a sliding 

base. The frame defines a cavity. The driving assembly is received in the cavity. The driving assembly may include a motor, a lead 

screw, and a slider, the lead screw is connected to the rotating shaft of the motor, the slider is sleeved on the lead screw, the sliding 

base is slidably connected to the frame. The sliding base is slidably connected to the frame and has a magnetic attraction with the 

slider, configured to hold a functional component. When the rotating shaft drives the lead screw to rotate, the slider drives the sliding 

base to move relative to the frame to extend the functional component out of the frame or retract into the cavity. The present 

disclosure also provides a mobile terminal. 
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(57) Abstract : 

An information providing system includes: a plurality of vehicles each configured to perform inter-vehicle charging; and a server 

configured to communicate with the plurality of vehicles. Each of the plurality of vehicles is configured to transmit unattended power-

supplying permission information to the server when the user performs an operation of permitting unattended power supplying. In the 

matching process, the server is configured to permit to set, as a power-supplying vehicle, a vehicle having transmitted the unattended 

power-supplying permission information. The server is configured to notify, to the unattended power-supplying vehicle matched 

through the matching process, a confirmed matching content including information of the power-receiving vehicle. The unattended 

power-supplying vehicle having received this notification is configured to unlock a lid, which covers a power-supplying connector of 

the unattended power-supplying vehicle, and permit the unattended power supplying in response to the matched power-receiving 

vehicle being parked in proximity of the unattended power-supplying vehicle. 
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(57) Abstract : 

An information providing system includes a server, a plurality of power-supplying vehicles, and a plurality of power-receiving 

vehicles. Each power-supplying vehicle is configured to transmit power-supplying permission information to the server, the power-

supplying permission information indicating current location and possible power-supplying amount of the power-supplying vehicle. 

Each power-receiving vehicle is configured to transmit power-receiving request information to the server, the power-receiving request 

information indicating current location and requested power-receiving amount of the power-receiving vehicle. The server is 

configured to: determine vehicles to be matched and a gathering location of the vehicles using the power-supplying permission 

information (current location and possible power-supplying amount) of the power-supplying vehicle and the power-receiving request 

information (current location and requested power-receiving amount) of the power-receiving vehicle; and transmit the determined 

gathering location to the matched vehicles. 
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(57) Abstract : 

Embodiments of the present application provide a method for feeding back channel state information (CSI). The method is applied to 

a wireless communication system and comprises: a user equipment (UE) receives time configuration signaling and feedback 

configuration signaling, the time configuration signaling being used for setting a feedback time period, the feedback configuration 

signaling being used for configuring one or more feedback cycles; the UE periodically obtains and sends CSI in the one or more 

cycles within the feedback time period. The provided method for periodically feeding back CSI within a feedback time period can 

reduce system overheads by means of the automatic feedback of a UE. 

  

 

No. of Pages : 13 No. of Claims : 20 



The Patent Office Journal No. 18/2019 Dated  03/05/2019                                    18441 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201814036744 A 

(19) INDIA  

(22) Date of filing of Application :28/09/2018 (43) Publication Date : 03/05/2019 

  

(54) Title of the invention : BACKLIGHT UNIT AND LIQUID CRYSTAL DISPLAY DEVICE INCLUDING THE SAME 
 

  

(51) International classification  :G02F 1/13  

(31) Priority Document No  
:10-2017-

0144065  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  
:Republic 

of Korea 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG Display Co., Ltd. 
      Address of Applicant :128, Yeoui-daero, Yeongdeungpo-gu, 

Seoul 07336, Republic of Korea Republic of Korea 

(72)Name of Inventor : 

   1)Moon, Chang-Yul  

   2)Yoon, Ji-Su 

   3)Lee, Kyu-Hwan 
 

(57) Abstract : 

The present disclosure is directed to a liquid crystal display device including a display panel having a red pixel, a green pixel, and a 

blue pixel; and a backlight unit configured to emit light to the display panel. The backlight unit includes a light source which outputs a 

first color light; a color conversion layer configured to convert the first color light into a second color light such that red light and 

green light are spatially separated; and an optical sheet which diffuses or condenses the second color light. 
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(57) Abstract : 

The present disclosure provides a white balance processing method including processing (S110) an image to obtain a color of a light 

source contained in a scene corresponding to the image; determining (S120) whether the color of the light source is identical to a 

natural color of an object contained in the scene; when the color of the light source is identical to the natural color of the object, 

determining (S130) a type of the scene and performing a white balance processing on the image according to the type of the scene; 

and when the color of the light source is different from the natural color of the object, determining (S140) color temperature of the 

light source contained in the scene according to the color of the light source and performing the white balance processing on the image 

according to the color temperature of the light source. 
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